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3R GIAETOT HA & forg, s foT add e # e SR
fasmmeT, TurlT Tl 3R 3T Herae 39el-39el iR Ransit
& AR FRRMNT §, T T8 wiftesor i wumer fr R dR 7
IUeet T fhar SR TR vEr witeor F@d ar feEr 3
IR & ATEIH & Fler Ao & Ap & F@&fd e,
gRAGAT 3R T g9 3R 390 AvaesT = & gHS @
b difer WEMAT 2040 SEAT deh AT 38k 9T T & & forw
oft, ToTs Aegadr wrur Y giFEAfead gier, Fier J9d dr FaaeE
% U maws, aveRs glaud, aeie giaud i e
HIEUIAT T gaAe ¥ F IIEAT @ T IR I§ 6 3
TSt & FETSd ATHAT & folv 39e=y fRar S|
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RA VRIS & digekd a¥y H T I faum-

AvSH fearafaild JRETA Farar §:-
e 1
URFHS

1. gffrea a1, gaR 3R uRF.- 1) 3@ IREEE &=
ATH ier Taehrd aifteor 3ifRfagA, 2023 §

2) SHHI TAR FieT Astel &7 ) gem|

3) IE J=d YA BRI

2. URHNIC.- 5§ o Tcsl & 3=gar 3@ 7 &, 9
e #,-

N PR 7 e FN, vo-l, SN, gru-3an,
3UTA-FH, TR, GY-Solded YA H{fH &1 GiyRmer Ir M
HH & T H YA HYAT HH F VAT Pl T 3TN
AFATIT & S 38 W Wl & A7 3T HVh YAl 1 3Hgeen
g, YT s "FFH" FH dEFIR 3 AT TR,

2) "gE-auw # Fgh, Yo, FUR & IS g A,
TN, Tferdl, Geol TAWA, Uh, HHG-THIG & TUA, Woiga &
A, o, 9 qur R{gd uer, 3R I &1 w9 did, el
IR STGEAT, HA-Tged, STol-[AhIT, HA-THIS, Fdolielsh (AT
s FfAfaTd & yaee & forw o WeR Tiffeor & el
q, U7 H AT gRT, g@-Giaer gl fafafése aw;

3) "W & ORT 3 & T Afed wer foem
giferetor 3ifavT §;
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4) "HET-HHE" A HIHl & GHAGAC-ERE, e &
WaAcAs IRad A1 397 IRads AR st & A &
ey # gy & O Y 3w g afEAfed €

5) 'R @, sEH A0S F Hef ARd, HfH
S a8, s a1 379 FS ST & el oy @iEmfoa @)
H, 30 W I 3b AT A S del His Y saT Tl
SolIayl, Welel AT 3T HiHAW AT fHEl ol AT 3fH &
39T 7 HI$ arfcas IRadT & IR By oqfdr &1 gafdera
IR fFeamd, IR 3u-fosmes oo R, 3T=-$W, gar &
Ydl, g7 o@lell, ST G, Fagpe dreled, FIN Tleld, 92
UoTddd, AT Ureled 3R 39 00 & frardoma afdoa §; 3k
"It T & deafdR 31Y ST ST,

6) "faehrT &1 & URT 29 T 3T-URT 1) & 3T ST F T
# aiffa &7 #fma & ad Al RIS gRT a1 g,
el Ffa oMy & HiaR e &1 R Se geanad

7) "TER" F JSEAH ToT T TSR T §;

8) "®reT s F IHqgAr A e e, TRt 3R
aar i AR A7 F & AT §1 T5T WER FAI-TAT |
TSIIT H Gl HTOFIAT §RT, 39 g s T s &
fafafése fret a13 & St a1 38a & gera Gfid ax adhel
AR TqRIed 3UTedRel &1 ier AsieT g,

9) "ifA" A HF @ 3cUed BHIQ, AR SFTHT F Holod
TEQU AT ST F TR &9 @ ST g3 aEqU AIFATOT &

10) "TUARTT TSR ¥ AR AT GIT IV §;
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1)  "TIRUIforpr & TSl IRUloldl T,
2009 2009 & fAfaTsd @.18) & 3t @Fer Joa1 & TUfRd
seRdTfereT 31T §;

12) "IN F IederT 7T B -

&) EOAT YT Hlg IR SN, AfFegFa v faafaa
diaer & Rara, fRer Haer a1 ofFr & e &
foRRIT Heed & QT & AT WG el Sl gl
g, am

@) Frs o cafw S T ofF a1 Had & F@TAT @@
T fordy EUT Hae ar fH @ ar 3E fRdr
AT 1 HAIY TN el & TIT Fhamir hr
eI T &7 gy & 3R

1) fordl o7aeT AT fH T Toharar -Ford s,

13) T F edeid AT <afp AT § S fRaEy
ffcaaa ar faafeia a@fder & Ram, o 39 @9 & forw
gar fRer e cafh & fow a1 ey arffis 3ruar g &eer
& forT e Hfded!, =, TeTH, Teeus 3yar RAa & &9
A frdy Haa a1 fH 1 FRIraT A1 o gTed Y QT § AT 9Ied

FA FT gheN ¢

1) YA # IS gARar e ARfaTs, 1994
1994 &1 FAFTH F.13) & 3t Fer I & Tafg w15
garad 3fFUd §;

15) "I ¥ 3 AFREIA F T R ARy
3YaT IR HT g THS T IS AR AR FoTA AT STl
fqepra Aete HAUT § 3 3feafd &g A= &1 degar
HT SRR SR
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16) "fRfga @ =@ AFTA & 3N HIAT grr f[ARka
e §;

17) "dih Yo H T s o YA AiFAfed § St
ST AT STIaT & fRaY a1 a1 yaer 3R 5@ 3ffags & refie
Rt i, IRAST 3ryar The & aRfEa ar sfafka gfa
I 319eT 3rar fordl 3T gAIeid & fow 39l §;

18) "RfFwE & z@ yWEIE F 3rehaT Wi grr
g = JAfags e §;

19) "fAgFE" & 39 IRATA & 3T TWER gRT 17
T ge #FT

20) "HOEOT @ 3H IWEATA F IuSeHr FOedA
aifsa sfeeRoT fAvT §;

21) "I ¥ 39 @S H ¥ FIg @us AT & oA
Fier o & 39 fAfEga & 3tfa oo & gaiees & fov
fyenfoa forar a2 3R

22) 3 et 3R fFcatrar &1, S s@ Rfags
# e fhar R § fheg Sl s@A aReniSd w6 foear arn
g, T JT AT FRET S 3AN TSI IR FUR AT
sfafagd, 1959 1959 &r x@fATd & 35) 3R oy
TIRTerRT 3fAfATA, 2009 2009 &1 3fRfFTE §.18) & fear
I

e 2
wifraor i FAET 3R TS
3. der e fgsor i TAEn- 1) T WEHER 39
HAATA & URFEH & guTd IJURFT My o7 A JfeegEen
g1, 39 JRfTA & gaEr & T U wifeRior i FUher
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9T "IITAHIOT" gl AT g) |
2) 3d IIfSoT qafed A1H & Teh Hafad e gram
S emad 3cauf@esr gred gl 3R S aee Jg3 gl
IR 57 5@ 3MAFRIA & 3usetl & 3egdis S Jar U
et ghR Fr FURAAT F 31eTe, URUT U o3« e AR dfaer
Fa $r efeh gl 3R 3uer [erfaa s @ 98 g o Gehem ar
39 Ta%g dre oA ST {eha|
3) USTEYA ATYURUT @ug 3fAfaAgd, 1955 1955 &r
Fefaga & 8) # JyuRWRa ug TRy wifgedr &
HAedeTd TERRT HT TAEAT TSR FHST AT
4. e e wRERor f G@an- 1) TiRERe #
frafafaa geea g, st -
(i) 37eTe, S U R gRT [Hgerd fRam S,
(i) @IeT fderd 3Mgerd, Hler ST 3UTETET gIem;
(i) et F@RE, 0T T A 3R AHErET
faamen); a1 3ger gfafafr St 37 e @ i &
& &1 7 a8
TOSERIUT:- ST TUS & Yol & v 3ifdears
"grRag" @ fasmer & gl aree @Re sfdva & 3R
s 1 AR Aeg a9 IR yaE aRT 59 97
3T femmer 1/ 1 yARY @, afFAfed B

(iv) 39 3MaTdeT gerd, TSI AT a1, JTIR
rer Jste);

(v) JfaRed A&T ATAIAT, ST T AfFATTThHT
TIHTIT, FleT;
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vi) AfaRea Aea sfdar, adafas fAAor fasmr,
ahleT;

(vii) TSl sheldex, @reT;

(viii) ST Feerex, g,

(ix) Gferd 37eiieTen, hieT AT,

(x) Gford 37efiaten, shler FATHIT;

(xi) qfera 3refieten, €T,

(xii) gaer fceeh, ToEu g e A ua
ffodee foem e or 3ger oo &
Hevaereh Fr &b & =i & o &

(xiii) SR fagd faeRor e fofdes & gfafafer s
faferd Heg afdgar 1 & @ T &1 7 8,

(xiv) FGTAR/ 9, PR fA9A, Fer 3ccR;

(xv) FHETIR/ JATHR, IR fATH, FleT GiaoT,

(xvi) 3TETET/ TLAMHD, IR SIS, HYT,;

(xvii) 3TETET/ TLATH, TIRUTToIhT SIS, HAATIIICHT;

(xviii) TSTerm 9@, fSem 9Rwe, wler;
(xix) Torem 9@, Ser aRwe, 96
(xx) RS IR TAASTH, PleT I, FieT;
(xxi) &Y fA¢em, Pler ST, e
(xxii) T H HARS IR-WPRTI TG, oIl Tod WPR
ERT ARG RIT R e 3k
(xxiii) GG, PleT Frrg TTHIOT - S FeET-afg gl
2) 39-arr 1) A e wewat & afaRed, vsw
WER, e 98 3T gFgr daF fFdl Fegarll S5 & 3egsT &l
8 oTfereRToT 1 TeHT fAgFrd Y Gehal|

3) WifaorT 1 37eyeT, Wieor I IR T TqHEEd
foraTeharal &7 gdaeTorT e 3R 39 W AEFer @ iR o

QIfehal T AT 3R U Sdedl FT Ureled e o 39 ifafags
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& 3T 3TH Ued fRd I g 3R O g afeaar @ gaer
3R UV e FacAl N Uedsd FEM S Iiitreor, [AfETAT grr,
FAT-FAT W TR | I IITH0T & FRIAr iR 39
VA & eyl & el arfea afafaar & fafeeaat &,
TRIEROT ERT 3WET 30Tel doF 7 YT F et @ gy,
3UTROT # T FhaT|

4) 3uremel VY fhAl @ wAer 3R VW Faedl @
qTelel I ST TR T 37ETET, AU gRI, 34 I itad
X AR ag 3rege] &1 AGUTEAfd A e F Pl FH o
3R afehat &1 geT FHEm|

5) He&ET, WIfAeor a1 3gehr fondl @fAfd ar sy $r
d5hl H TR gl AT &I & & H fhedl 3T Fedl &l
FFAEsT el H R I cIfheld @9 & forw 08 o ared der
st fafka R o

6) I HIs ARk R I F YRUT T & AUR W
IT HHE, AT U faurd-Avse a1 fRdr TUei wiftesry ar fdr
3T gIfEeRy, foe#, aRvg, aS a1 e @1, 9 ag efag
g T 18I, WEET gled o HRUT UITSOT AT TEGET & STl § AT
AACRIT fFar ST & ar a8, Juifeufa, 08 ug & 4Re &
TEET o @A W WITAHIOT T He&T o7 181 Tgam|

7) 9 TeEdl ¥ Fed, Wit & #is off ey
frdl oY §HT 3regeT A TG g1 faf@d @aysT grRT 39+ Uq
q TR & GHall fohe] I8 A9 deh HEET §ell QM S deh
37EYET gRT 3HHT cANIT TARR o HT fordr J|
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8) 3T-URT 1) & WIS xxi) & INT AFAIRT
IITEEIOT & IR-TRHRT FGEAT Sl Jaary &r av &l Fraae &
forw gt

Weg 3H &1 A 59 3uded fordll He&T &1 9 7 &
ST, C Siel, cAEIYT & Gol o RUT AT 3HeguT ReFd g arar
gr ar 33 R &1 30-aRT 1) & @IS xxi) & ULl & AR
T ATHTAGLNST GRT T S|

9) WIfEreuT, AT 38 fordlr ars, IfAfa a1 3= e
F PIS HT AT HAGRT Ry o TAT Fad 3T IR W
AT g @Ash SRe & wfteor o @ Ge &
frt dex @1 ARG a1 fAghe @gr fr i § ar e
g FRUEGY IIIAHIOT AT TH fAFT & I5A & AT 95k &
AT dg YT UG Tl & foIv 3Uclsy =gl § AT HIS Th
T ¥ 30+ §¥ua @ gexg § a1 witewor ar o Aew &
fopeel TEEAT & Ui T T A1 Hi¥w Ripar gl

5. yIfeor 1 dok.- 1) WA A o AW A FH
T FF T IR do W TUH W 3R W g7y W gei &t
regel fAfAfa &, 3R ORT 6 & IusHl & g wd g
3T o F HI HATeld 3HH 0T N FEA ford A gO)
et gfthar & O AT # egares fRar SRem & fafamAr
gRT AT T S|

2) 3eTeT AT 3R IqaieAfa A 3urewet, wifdeor
Ycddh oo T FEIETAT Ham| G fRdr FHRUEA reeT AR
3UTETET ol foRdr do% A 3URY gl A AT g ar
IRISROT T HS 3T T, S 9o H 3URYT 3T% Tl
gRT fearfad foram S, doe 6T 3TegaTar e
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6. WEEIdT N FAMA.- 1) W7 & HIg F&T,
YIfe]oT gRT 38 At & - a1 fFd o= & fow gearfaa
forey afder, 3UR, 9eey AT Y&dd A YcTaT IT A9cTeT §9 &
FIS N IYar g Fodt 3 fed T@ar § A1 3T W g,
HITSROT &l TG A6l &

Weq fFd TcEd & dHael € HROT VAT ARURY AT
e ST AT IR f& 98 0dr TRl Efder, 3R, Yeey
a1 gEdg # R afcas faffes F#aell aecars &1 RRury §
ar 6 98 T&F A1 3 Hls GO GIfUEOT gRT 38% i
afaa & ar &5 uffewor & geeg fr 2¢R_aa @ 39 &
S MR A BT & A fF 3@ meufa ar &y 5 F§EAR
S 39F X T B/A §, ™R gRT A1 dcqAT ygd fonar
fafr & 3gaR IIReor gRT 38d AT 3ifoia @1 a1 9ee W
off ST § 3rerar & ar off o @ R

2) I S VAT WRA 3cUe & Y fF a1 wiideor
H HIS LT 3T-UYRT 1) H 3oolidd [aRedrdt & 3l 3m
IAT & A Ig I ToF WHR  Afeay & forw dar sem
3R 3T ATy if=aw g

7. s GfAfa &1 e v afewn- 1) oo &

(i) e faehrd 3gerd, ST 37T g9,
(i) g, T aEd AR dUT EEd) @
gfafafer, St 37 afag & & & & &1 7 8,
TOSEFN.- 30 3T-URT & TAo & fov 3ifdcafre

g & fqemer &1 gamdr e afeg 3w § 3R 5T+
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HaRFd AT @K 3N v a@fea, 9 a8 38 fqemmer &
gAY g1, SiFEAfed 8l

(iif)
(iv)
(v)
(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)

(xx)

ToTelT helee, dIeT;

gford 37efeTeh, el A

qford 37efieTen, ahier ATHIT;

gfg, #er Jea wfeor, s afafa &1 ges-
afaa g,

Frer i, PieT, TTEATT;
HiaRed ALY AAIear, o7 TR AFfHAEA
TaeTeT, et T, Fier, TTEdT,

SR ga fawer e fafes & wflafaf, o
faRerd HEg fdar & Y& @ A &1 7 &)
gey fAgee, oy s 3iifPe T ua
feaee o s ar s gl &
HgoEYd I &b & =i F o &

gae A, TSy« o 9Y dRdes fae# ar
3T GiafAT S Ages o Y& @ HA= &1 oF @
39 fAgersh, gded, Fier;
ITfRIeRIoT T foiceres, T,
gIfIRoT &7 figerd, PR e,
IIfRreRIoT &1 foigersh, facd;
orferaoT &1 faceres, fafe;

HGeFd, AR ATH, PleT 3ceR;

3Tgerd, IR f¥erA, ler gfaor,

FUTeh ATSN, RuIforen d1S, HYe; iR
FRIITeeh 3SR, FAIRIIfoh d1S, Heaigare|

2) s=Rr fafa eafafaa afsal &1 owaer 3R
farafafaa sdear &1 arele e, 3rafq:-




(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)
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ot & Bdioer 3R Tharefer sesar &
IS,

fAfAAr & 9T R T 3R TS & 396
FeTlel S FABIRRr &L,

1T ot fasera ARt &1 garer;
IRASTATT 3R ThHA dIR T,

gRATSAHT 3R AT F fov fAfage &fer ar
3EAHR AT,

WHR & qd Al & Tifeaor & el gai &
golel W TR s &A1 ot RfaeaAt grr sraenika &),
WIfeoT g1 3fald Uiy 3UR o AR o
3YR e,

Frer o o @A fr o fgw wfr &
ICIGRIEGH

gRASm3 3R AT & fow foRelt Tumi 3remar
3T IR AT <Afh Y 3eale, el Hael HgrRIa,
3YUR AT HA a1 A7 38F @i H feedr o,
gifreoT & At fafte sderdr affya &@r o
YT e, 3R

3T 37EFET AT TIfaoT & fordlT 31T @1 319eir
ATHAT 3R Hcat & § fHE 1 IR |

3) FwRr a@fAfa s@ 3RFETE & 309 3uset &
AT 30 A Yeed Afhal AR poal & HAREFT TH 307
AThAT T T AR CH 3T Fcdl I Greled @M ST IIiHoT
ERT 38 §AT-HAT W JoIifad ol S|

4) ISR FfAfa Fr dow W TUAH R W THT )
gelr ST 3@k 3egeT g faad fRar o 3R @8 a1
ot el ufhar & 0 Al F7 urele HEh S [fETsEt
gRT 3aua R S|
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8. #rer fawm 3ngad, Pdersl, aRa iy fr Aghe.-
1) [T WHER J9a AR & & frar 3Ry & Frer
fara 3ged & §7 & W& dda AR sl W IR Jar F W
fAeeuel 3R adf W gsd w6, S 5T WER N
auRa & S| 98 WiRER0T & AT FHRUed AR gem
3R oIfeeRoT a1 FRERT AT a1 R 3= AfAta a1 Ry
FcdH 915 I 386 FA e A g_dfAgie w gAg-aay
W AgeFd et HOHMAT a@fgd wifgetor & g@HEd
Rt 3R FaRat & wf & gdaeror T AR 3T W)
faaor TWen| g wiiteRor & &F HATT URE & HJAg 3R
3AF gRT TST TAET IR & T & T 3ccRery gl a8
IR0l &I oAhg AT I Afed AT 3Meadi @ qIied
e gafRa e suded afedl AR Fdedr aur aifteor
ar HRASNT FATT a1 e 3w AfAfd a1 el Foger |
ar 38+ R e g ucarifaa afedt g &dear &
3erar g8 fAeAfafld afhat @1 w@en, Sefai@d feat
aretet 3R fAeafai@d sdedl & fAdgs Hem, AU
() 9fRERoT & Yadd SHEAT F YEew AR
GHTETOT LT,
(i) 3egur 3Iudlewd & fary, wiftesor o,
Fuifeufa, ser afAfd grr Eipd g &
FJER FAAmAr Hr @ghe, e arfteor
N 9 I RAfATAT & IFgAR 3R ger
ST, Yeegd fRam el AT 33T &us Salr &Y
afFafad §;
(i) gfeorT & gysew & fou 3meaRe ufsear
JEIIud e,
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(iv) STTEreRRoT fr IRATSTATAT Ta THIAT T JATHA;

(v) WIeRoT @ 3R & 5@ s & 3refa &
STl & o 3Af8Td @IS 3l & a1 38 &
A SehR e,

(vi) TAfaeT AT FTe, 3T e e 3R
Ifg 3 e TH I3 9T A AE A @
dr 3T 3elAlGe AT AT 3oehl T& el 3R
JE AeT TH S 9 F 3RF g ar FRERr
afAfa = Rwier e,

(viij 9TfERorT & forw 3R 3EHr IR F W HET
3R d@fage & 3R

(vii) 3= T ufh, FcT IR Fdem, A AfagAT
gRT 3auTiRd R S|

2) Frer A 3mgad @ @edeT AR Fog ¢ & fow
T8 TR AFATAf@d el $r Fgih waf:-

(i) e, sfEitydh, s Rde @A & gea
AT 1 Y& @ A=Y T G g,

(i) g, AR e, S aRses AR Haes
IR TUYeT ToagdR T & I A FooARl
gIa;

(i) ToIcern, fad, S aRss e@f@ert $r & O &S
&I T8 grem; AR

(iv) fceres, fafer, S oo sarareder ar aoreu=
Uod fafter @ar & dgea fafr wreel & 3w
q o 1 ALY g

3) TsT WHR, Wil & forw a@fa $r ghh sl
FcIeRT a5t & FKAT & T & Y FF FEM| a8 Fer e

3MgFd & TAII0T Ud GHAETUNEleT g §U ITRIOT, HRISRT
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AT, FATT Heaery aisl, gifteor $r Ffafaar ar e
e &1 FRga FFfGReT FEm IR sE8 gaEed @HEd
HFEl & WY HRIgA R @I 3R T afhar w1 g,
T Fcdl a1 fAdest AR T Fdcdl & dTeled e S Jifdeor,
FEERT FAf, T fJew 3geEd I B Feaslr as grr
38 gearAfad fa s

4) T TR Hlel fdprE Hgerd S FQIar & faw
Teh 1 3 HiARFT IgFd IR HTARFd afga oy foigera
FX TR ST T Pl H Ioid IR W Fdedi & AdgsT Har
ST 3TehT leT fah 3T gRT YcaAfad fhd S|

5) 39-9RT 2), 3) IR 4) F 3T Agerd HOHERY
IfAHIOT & HUFRT A ¥ AR 3% Add AR &7 qUT
3 a1 Fae fAges 3R od o gl St 5T EER gN
3raaTRd $r S|

9. FHAUMNGE Mg H TEAT FT IHGURON.- TRAFOT A1
394 gRT ARhAT eI aifad & St X SierT afafda, a#a-
THT ), arT 8 H fAfgse sfoamfal & Ram, iR afafa,
frer 3w afafa, Far Fogalr dis o fFar Fem afea
gIeeReT & AT & FHEd 3o RSl 3R FATRAT &
UGl @ o, ST dg HEOTH THAS, WHR & 4 AHgAlGe
T AR X Fhell| WO AOHIRET 3R FFamar @1 @yghe iR
dar Fr erd, Faet FEar AR ofhdn, Feg AR Fdaed W& g S
fafeat grr sreuiRa R s

10. wfAfAAT &1 TaT.- (1) wideRor, v §fa & IR o
Tt 3R Feal F fow, S e F grr R_fEwAT gr
fafafey R o, O wfafast &1 e X Tohen fo=e Taed




16

HEET 3t WITUHIUT & AT $& HGE TR & 3R FS 37
cafh gl |

(2) 38 R & A e AT FHr soh T8 U=
IR AT W gl IR O dowr # F daes dedr T
giehar-fAgAt T grele g it fafaaat grr 3usfeua Far S

(3) afafaal & Teedr & dodi A 3URYT g AT
IHfa & 3T I T TAT R JAH gl Ffherd @dt &
foT o o T e, o fafea R S|

1. 3meer e &1 FRyAwE.- TR, FEeRT
afafa, g afafaal 3R Feaert gt f gAea sRdarfear
AfRyATE, gfitewer, e @fafa, e wfafa
TuIeAfd, Fegerl SIS & Heger a1, 3§ WA JEFET gN
wiftep 3T fohdl Teeg & &Rl gRT gl 3R wiftreRtor &
THET 3T 3Get wa for@dr a1, Fler [Jew Aged a1 38
g’ 38 A gifild, giffemor & fRdY 3e9 @cEg gnr
Ry foRar Smem|

2. WEAT FI AT FAE e & fow ey 3k
T yRed & AReRal ® e =9 F o
39GeH.- GIROl, SRl HAT, Her fadE gEd a@r
FcIPNT IS el S&h AT dohl H gIoR gl & fow =T
WHR AT TUET IIRSRT IT 3T AT & fhar off e
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Thd foe fou o ofF @ S § 3k a9
fAseea 3R od Sad wehe 0 sfd o 3o
& foT @ ael

a9 URHAT Sl dF He -WUST kI FABT H
aRafda frar s gearaa §;



55

g) AR RSN GRT 9Ed H S el &
S AT FT ITFHeT,
g) 39-URT 2) & 3l FhA & 3R &1 quf quiad S
fo o
q) 39 {fF F NI A O HiFeard Soar
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3U-URT 4) & el AT forell aRASTr ar The & 386
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aE ToIT # gHRa HfRgEEr R ag Owom aR Hehem b
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Bill No.22 of 2023

(Authorised English Translation)

THE KOTA DEVELOPMENT AUTHORITY BILL, 2023

(To be introduced in the Rajasthan Legislative Assembly)
A
Bill

for forming Kota City and certain contiguous areas into Kota
Region, to provide for the establishment of an Authority for the
purposes of planning, co-ordinating and supervising the proper,
orderly and rapid development of the Kota Region and of
executing plans, projects and schemes for such development and to
provide for matters connected therewith.

Whereas, Kota City, Kaithoon and Keshavraipatan and
areas contiguous to it are being progressively developed and
populated, and the necessity is being increasingly felt for forming
these areas into Kota Region and for setting up of an
Authority for the purpose of planning, co-ordinating and
supervising the proper, orderly and rapid development of these
areas, in which several government departments, local
authorities and other organizations are at present engaged within
their own jurisdictions; to provide also that such Authority be
enabled either itself or through other authority to formulate and
execute plans, projects and schemes for the development of Kota
Region so that housing, community facilities, civic amenities
and other infrastructure are properly created for the population
of Kota Region in the perspective of 2040 A.D. or thereafter
including the intermediate stages, and to provide for matters
connected with the purpose aforesaid.
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Be it enacted by the Rajasthan State legislature in the

Seventy-fourth Year of the Republic of India, as follows:-
CHAPTER-I
Preliminary

1. Short title, extent and commencement.- (1) This
Act may be called the Kota Development Authority Act,
2023.

(2) It shall extend to Kota Region Area.

(3) It shall come into force at once.

2. Definitions.- In this Act, unless the context
otherwise requires,-

(1) "agriculture" includes horticulture, fruit growing, seed
growing, dairy farming, gardening, forestry, livestock breeding or
the use of land as a nursery, grazing land or any other use of land
which is ancillary to its cultivation or other agricultural purposes
and the word "agricultural" shall be construed accordingly;

(2) "amenities" include roads, bridges, any other means of
communication, transport, streets, open spaces, parks, recreational
grounds, play grounds, water, gas and electric supply, and source
of energy, street lighting, sewerage, drainage, conservancy, public
works and such other utilities, services and convenience as the
State Government in consultation with the Authority may, by
notification in the Official Gazette, specify to be an amenity for the
purpose of this Act;

(3) "Authority" means the Kota Development Authority
constituted under section 3;

(4) "building operations" include rebuilding operations,
structural alterations of or additions to buildings and other
operations undertaken in connection with the construction of
buildings;

(5) "development", with its grammatical variations, means
the carrying out of building, engineering, mining or other
operations in, or over, or under any land (including land under
river, lake or any other water) or the making of any material
change in any building or land or in the use of any building or land
and includes re-development and lay out, and sub-division of any
land and also the provision of amenities and projects and schemes
for development of agriculture, horticulture, floriculture, forestry,
dairy development, poultry farming, piggery, cattle breeding,
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fisheries and other similar Activities and "to develop" shall be
construed accordingly;

(6) "development area" means the area declared as
such under sub-section (1) of section 29 and in which
development is proposed to be undertaken within a reasonable
period through schemes, projects or otherwise;

(7) "Government" means Government of the State
of Rajasthan;

(8) "Kota Region" means the areas in the limits of the
city, towns and villages specified in the Schedule. The
State Government may, from time to time, in the notification
published in the Official Gazette, amend that Schedule by adding
thereto or deleting therefrom any area specified in such
notification and thereupon the modified area shall be the Kota
Region;

(9) "land" includes benefits to arise out of land, and
things attached to the earth, or permanently fastened to anything
attached to the earth;

(10) "local authority" means a Municipality or Panchayat;

(11) "Municipality" means a Municipality established
under the Rajasthan Municipalities Act, 2009 (Act No. 18 of
2009) in Kota Region;

(12) "occupier" includes-

(a) an owner or any person who, but for a
contract, express or implied, is paying or is
liable to pay rent to the owner of any building or
land; or

(b) any person who is liable to pay to the owner of
any land or building, damages for wrongful
occupation of the whole or part of any such
building or land; and

(c) rent-free occupant of any building or land;

(13) "owner" includes the person who, but for a
contract, express or implied, for the time being is receiving or is
entitled to receive, whether on his own account or as an
agent, trustee, guardian, manager or receiver for another
person, or for any religious or charitable institution, the rent or
profits of any building or land,
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(14) "Panchayat" means a panchayat established under the
Rajasthan Panchayati Raj Act, 1994 (Act No. 13 of 1994) in
Kota Region;

(15) "plan" means a master development plan or a zonal
development plan prepared or deemed to be prepared under
this Act, and the expression "any plan" shall be construed
accordingly;

(16) "prescribed" means prescribed by rules made under
this Act;

(17) "public purpose" includes any purpose which is
useful to the public or any class or section of the public
and the requirement of land reserved or designated in a plan,
project or scheme or for any other purpose under this Act;

(18) "regulation" means a regulation made by the
Authority under this Act;

(19) "rule" means a rule made by the Government
under this Act;

(20) "Tribunal" means Tribunal constituted under
the provisions of this Act;

(21) "Zone" means any of the division in which Kota
Region may be divided for the purposes of development under
this Act; and

(22) words and expressions used in this Act, but not
defined herein, shall have the same meanings as assigned to
them in the Rajasthan Urban Improvement Act,1959 (Act No.
35 of 1959) and the Rajasthan Municipalities Act, 2009 (Act
No. 18 0f 2009).

CHAPTER-II
Establishment and Constitution of the Authority

3. Establishment of the Kota Development Authority.-
(1) As soon as may be, after the commencement of this Act, the
State Government shall, by notification in the Official Gazette,
establish for the purposes of this Act, an Authority to be called
"the Kota Development Authority" (hereinafter referred to as "the
Authority").

(2) The Authority shall be a body corporate by the
name aforesaid having perpetual succession and a common
seal with power, subject to the provisions of this Act, to acquire,
hold and dispose of property, both movable and immovable,
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and to contract and may sue or be sued by its corporate name

aforesaid.

(3) The Authority shall be deemed to be a local
authority within the meaning of the term "local authority" as
defined in the Rajasthan General Clauses Act,1955 (Act No. 8 of

1955).

4. Composition of the Kota Development Authority.-
(1) The Authority shall consist of the following members, namely:-

(1)
(i1)
(iii)

(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(X)
(xi)
(xii)

(xiii)

a Chairman, who shall be appointed by the State
Government;

Kota Development Commissioner, Kota who
shall be the Vice-Chairman;

Secretary to the Government, Urban Governance
(Development and Housing Department) or his
representative not below the rank of Deputy
Secretary;

Explanation.-For the purpose of this clause,
the expression "Secretary" means the Secretary
to the Government in charge of a department and
including an Additional Chief Secretary and a
Principal Secretary when he or she is in charge
of the department;

Deputy Housing Commissioner, Rajasthan
Housing Board, Jaipur (Kota Region);

Additional Chief Engineer, Public Health
Engineering Department, Kota;

Additional Chief Engineer, Public Works
Department, Kota;

District Collector, Kota;

District Collector, Bundi;

Superintendent of Police, Kota City;
Superintendent of Police, Kota Rural;
Superintendent of Police, Bundi;

Managing Director, Rajasthan State Industrial
and Investment Corporation Limited or his
representative not below the rank of a General
Manager;

representative of the Jaipur Vidyut Vitran Nigam
Limited, not below the rank of an Additional
Chief Engineer;
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(xiv) Mayor/Administrator, Municipal Corporation,
Kota North;

(xv)  Mayor/Administrator, Municipal Corporation,
Kota South;

(xvi) Chairman/Administrator,  Municipal = Board,
Kaithoon;

(xvil) Chairman/Administrator, ~ Municipal  Board,
Keshavraipatan;

(xviil) Zila Pramukh of Zila Parishad, Kota;

(xix) Zila Pramukh of Zila Parishad, Bundi;

(xx)  Senior Town Planner, Kota Zone, Kota;

(xx1) Managing Director, Kota Dairy, Kota;

(xxii) Non-official members, not exceeding seven, to

be nominated by the State Government; and

(xxiii) Secretary, Kota Development Authority - Who

shall be the Member- Secretary.

(2) Besides the members referred to in sub-section (1)
the State Government, if it so thinks fit, may also appoint
the Chairman of any Functional Board as member of the
Authority.

(3) The Chairman of the Authority shall supervise
and control all the activities on behalf of the Authority and
shall exercise such powers and
perform such duties as are conferred on him under this Act and
exercise such other powers and perform such other duties as
the Authority may, by regulations, from time to time,
determine. He may also modify, subject to confirmation by the
Authority, in its next meeting, the decisions of officers of
Authority and committees constituted under the provisions
of this Act.

(4) The Vice-Chairman shall exercise such powers
and perform such duties as the Chairman of the Authority
may, by order, delegate to him and shall, during the
absence of the Chairman, perform the functions and exercise
the powers of the Chairman.

(5) The members shall receive such allowances for
meeting the personal expenditure in attending the meetings of the
Authority or any committee or body thereof or in performing
any other functions as members, as may be prescribed.
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(6) Where a person becomes or is nominated as a
member of the Authority by virtue of holding any office or being a
member of the Parliament or State Legislature or any local
authority or any other authority, Corporation, Council, Board
or body, whether incorporated or not, he shall cease to be a
member of the Authority as soon as he ceases to be holder of that
office or such member as the case may be.

(7) A member of the Authority, other than ex-officio
members, may, at any time by writing under his hand addressed
to the Chairman, resign his office but shall continue as member
until his resignation is accepted by the Chairman.

(8) The term of the non-official members of the
Authority nominated under clause (xxi) of sub-section (1)
shall be for aperiod of two years:

Provided that in the event of the office of any aforesaid
member becoming vacant by reason of death, removal,
resignation or otherwise, the vacancy shall be filled up by fresh
nomination according to the provisions of clause (xxi) of sub-
section (1).

(9) No act or proceeding of the Authority, or of any
board, committee or other body thereof shall be deemed to be
invalid at any time merely on the ground that any of the
members of the Authority or such body are not nominated,
appointed or for any other reason are not available to take
office at the time of the constitution or any meeting of the
Authority, or such body or any person is a member in more than
one capacity, or there are one or more vacancies in the offices of
any members of the Authority or such body.

5. Meetings of the Authority.- (1) The Authority
shall meet atleast once in six months at such place and at such
time as the Chairman may decide and shall, subject to the
provisions of section 6, observe such rules of procedure in
regard to the transaction of business at its meeting
(including the quorum thereat) as may be laid down by
regulations.

(2) The Chairman or in his absence, the Vice-
Chairman shall preside at every meeting of the Authority. If for
any reason both the Chairman and the Vice-Chairman are unable
to attend any meeting, any other member of the Authority,
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elected by the members thereof, present at the meeting, shall
preside.

6. Cessation of membership.- (1) A member of the
Authority, who has or acquires, directly or indirectly any share
or pecuniary or other interest in any contract, loan, arrangement
or proposal entered into, or proposed to be entered into, by or
on behalf of the Authority shall cease to be a member of
the Authority:

Provided that a member shall not be deemed to have
any such share or interest by reason only of his being a share
holder of a public limited company/concern in any such
contract, loan, arrangement or proposal or that he himself or any
relation of his, is employed by or on behalf of the Authority or he
has such share or interest in his capacity as a member of the
Authority or his property, or any property in which he has a
share or interest, is or is being acquired or taken on lease by or on
behalf of the Authority by agreement or according to any law for
the time being in force.

(2) If any question arises whether a member of
the Authority has become subject to the disqualifications
mentioned in sub-section (1), the question shall be referred for
the decision of the State Government and its decision shall be
final.

7. Constitution and powers of Executive Committee.- (1)
There shall be an Executive Committee of the Authority consisting
of the following members, namely:-

(1) Kota Development Commissioner; who shall be

the Chairman;

(i1) representative of Secretary, Urban Governance

(Development and Housing) not below the rank of
Deputy Secretary;

Explanation.- For the purpose of this
clause, the expression "Secretary" means the
Secretary to the Government in charge of a
department and including an Additional Chief
Secretary and a Principal Secretary when he or she
is in charge of the department;

(ii1)  District Collector, Kota;

(iv)  Superintendent of Police, Kota City;

(v) Superintendent of Police, Kota Rural;
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(vii)

(viii)

(ix)

)

(xi)

(xii)
(xiii)
(xiv)

(xv)
(xvi)
(xvii)
(xviii)
(xix)

(xx)
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Secretary, Kota Development Authority who shall
be the Member-Secretary of the Committee;
Additional Chief Engineer, Public Works
Department, Kota Region, Kota, Rajasthan;
Additional Chief Engineer, Public Health
Engineering Department, Kota Region, Kota
Rajasthan;

representative of the Jaipur Vidyut Vitran Nigam
Limited, not below the rank of an Additional Chief
Engineer;

Managing Director, Rajasthan State Industrial and
Investment  Corporation  Limited or his
representative not below the rank of a General
Manager;

Managing Director, Rajasthan State Road
Transport Corporation or his representative not
below the rank of a General Manager;

Deputy Director, Tourism, Kota;

Director, Engineering of the Authority;

Director, Town Planning of the Authority;
Director, Finance of the Authority;

Director, Law of the Authority;

The Commissioner, Municipal Corporation, Kota
North;

The Commissioner, Municipal Corporation, Kota
South;

Executive Officer, Municipal Board, Kaithoon; and
Executive Officer, Municipal Board,
Keshavraipatan;

(2) The Executive Committee shall exercise the following
powers and perform the following duties, namely:-

(1)
(1)
(iii)

(iv)
)

organisation of the divisions and operational units

of the Authority;

preparation of drafts of regulations and

recommending to the Authority for making them;
operation of the Kota Region Development Funds;
preparation of projects and schemes;

approval or rejection of tenders for projects

and schemes;



126

(vi) creation of posts under the Authority upto such
level as may be determined by regulations with
the prior approval of the Government;

(vil) borrowing and reborrowing of money required by
the Authority;

(viii) investment of surplus money of the Kota
Region Development Fund;

(ix) making of grants, subventions, loans or advances
to, or sharing expenses with, any local or other
authority or person for projects and schemes;

(x) institution or withdrawal of legal proceedings
on behalf of the Authority; and

(xi) delegation of any of its powers and duties to
its Chairman or any officer of the Authority.

(3) In addition to the powers and duties conferred on it
under other provisions of this Act, the Executive Committee shall
exercise such other powers and perform such other duties as may
be delegated to it by the Authority from time to time.

(4) The Executive Committee shall meet at such place and
at such time as may be determined by its Chairman and shall
observe such rules of procedure in regard to transaction of business
as may be determined by regulations.

8. Appointment of Kota Development
Commissioner, Directors, Secretary, etc..- (1) The State
Government shall appoint any of its officer as Kota
Development Commissioner on such salary and allowances and
on such terms and conditions of service as may be determined by
the State Government. He shall be the Chief Executive of the
Authority and shall supervise and control all its officers and
servants, including any officer of Government appointed, from
time to time, on deputation to the Authority, or to the Executive
Committee, or any other committee or any Functional Board
or any body thereof. He shall be responsible for collection of all
sums due to the Authority and payment of all sums payable by it.
He shall ensure adequate security of all assets including cash
balances of the Authority. Besides the said powers and duties
and the powers and duties delegated by the Authority or the
Executive Committee or any other committee or any Functional
Board or any body thereof, he shall also exercise the following
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powers, perform the following functions and discharge the
following duties, namely:-

(i)  management and supervision of operational units
of the Authority;

(i) except as otherwise provided, appointment of the staff
as per strength sanctioned by the Authority or
the Executive Committee, as the case may be,
including their removal, dismissal or otherwise
punishing them in  accordance  with  the
regulations made by the Authority;

(ii1) promulgation of internal procedure for management
of the Authority;

(iv) administration of Projects and Schemes of the
Authority;

(v) grant of any permission required to be given under
this Act or refusal thereof on behalf of the
Authority;

(vi) calling tenders, scrutinise them and approve or
reject them where the value does not exceed
rupees one crore and where the value exceeds
rupees one crore making recommendation to the
Executive Committee;

(vil) executing agreements and entering into contract
for and on behalf of the Authority; and

(viii)all other powers, functions and duties as may be
determined by regulations.

(2) To aid and advise the Kota Development
Commissioner, the State Government shall appoint the following
Directors:-

(1) Director, Engineering who shall not be below the

rank of Chief Engineer of civil construction;

(i1)) Director, Town Planning who shall not be below the
rank of Senior Town Planner and
Architectural Advisor;

(ii1) Director, Finance who shall be not below the rank of
Senior Accounts Officer; and

(iv) Director, Law who shall be not below the rank of a
District Judge or a Joint Legal Remembrancer of
the Rajasthan State Legal Service.
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(3) The State Government shall appoint a Secretary of
the Authority who shall also act as Secretary of the
Executive Committee, other committees, if any, and all
Functional Boards. He shall, subject to the control and
supervision of the Kota Development Commissioner, record the
minutes of  the proceedings of the Authority, Executive
Committee, all Functional Boards, committees or any body of
the Authority, maintain the minute book for the same along with
all record relevant thereto and shall exercise such powers,
perform such functions and discharge such duties as may be
delegated to him by the Authority, the Executive Committee,
Kota Development Commissioner or any Functional Board.

(4) The State Government may also appoint one or
more Additional Commissioners and Additional Secretaries to
assist the Kota Development Commissioner and they shall
perform such functions and discharge such duties as may be
delegated to them by the Kota Development Commissioner.

(5) The officers appointed under sub-sections (2), (3) and
(4) shall be deemed to be officers of the Authority and their
salary and allowances and their terms and conditions of service
shall be such as may be determined by the State Government.

9. Determination of strength of the Staff, etc. .-
The Authority or in case the powers are delegated by it, the
Executive Committee may, from time to time, sanction creation of
posts of all other officers and servants with the prior
approval of the Government, except the officers referred
to in section 8, subordinate to the Authority including
Executive Committee, any other committee, any Functional
Board or any other body as it thinks necessary. The
conditions of appointment and service, strength of the cadre
and the powers, functions and duties of such officers and servants
shall be such as may be determined by regulations.

10. Constitution of Committees.- (1) The Authority
may constitute committees consisting wholly of members of
such Authority or partly of members of such Authority and
partly of other persons in such manner and for such purposes and
functions as may be specified by the Authority by regulations.

(2) The committees constituted under this section shall
meet at such place and at such time and shall observe such rules
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of procedure in regard to the transaction of business at its
meetings as may be provided by regulations.

(3) The members of the committees may be paid such
allowances for meeting the personal expenditure in attending
the meetings and for attending to any other work of the
committees as may be prescribed.

11. Authentication of orders, etc. .- All proceedings of
the Authority, the Executive Committee, other committees and
the Functional Boards shall be authenticated by the signatures of
the Chairman of the Authority, the Executive Committee,
other committee, or the Functional Board, as the case may be, or
of any member thereof authorised by the Chairman in this behalf
and all other orders and instruments of the Authority
shall be authenticated by the Kota Development Commissioner
or by any other officer of the Authority authorised by him in this
behalf.

12.  Provision for inviting Government and
Local Authority Officers to assist for advice.- The
Authority, the Executive Committee, the Kota Development
Commissioner or a Functional Board may invite any officer of
the State Government or local authority or other authority or
any person to attend its meeting or meetings as a special or
permanent invitee for the purpose of assisting or advising it on
any matter or matters. The officers or the persons so invited may
take part in the proceeding, but shall have no right to vote.

CHAPTER-III
Constitution of Functional Boards
13. Establishment of Kota Traffic Control Board.- (1)
As soon as may be after the Authority is established under
sub-section (1) of section 3, the State Government shall, by order,
constitute a Functional Board to be called as the "Kota Traffic
Control Board" under the Authority.
(2) The Kota Traffic Control Board shall consist of the
following members, namely:-
(1) Kota Development Commissioner, who shall be
the Chairman,;
(11) District Magistrate, Kota;
(iii)  Superintendent of Police, Kota City;
(iv)  Superintendent of Police, Kota Rural;
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(v)  Secretary, Kota Development Authority;

(vi)  Regional Transport Officer, Kota, Rajasthan;
(vii)  Chief Manager (Operation), Rajasthan State

Road Transport Corporation, Zone Kota;

(viii) Additional Chief Engineer, Public Works

Department, Kota;

(ix)  Additional Chief Engineer, Public Health

Engineering Department, Kota;

(x) representative of the Jaipur Vidyut Vitran

Nigam Limited, not below the rank of an
Additional Chief Engineer;

(xi)  Director, Engineering of the Authority;

(xi1)  Director, Town Planning of the Authority;
(xiii) Director, Finance of the Authority;

(xiv) Mayor/Administrator, Municipal Corporation,

Kota North;

(xv)  Mayor/Administrator, Municipal Corporation,

Kota South;

(xvi) Chairman/Administrator, Municipal Board,

Kaithoon;

(xvii) Chairman/Administrator, Municipal Board,

Keshavraipatan; and

(xviil) two persons to be nominated by the Chairman

of the Authority.

(3) The Kota Traffic Control Board shall exercise the
following powers and perform the following duties, namely:-

(1)

(1)
(iii)
(iv)

)

to prepare a Master Plan for traffic control in Kota
City, Kaithoon and Keshavraipatan and to take steps
in a phased manner for its implementation;

to take steps to modernise the traffic control system;
to lay down the policy for issuing traffic licences of
light and heavy vehicles;

to determine policy for one way traffic, to
impose restrictions for certain hours on certain kind
of traffic on certain roads, to bar certain vehicles
on certain roads, to determine parking places,
stands, stops and cycle ways and other matters
connected therewith;

to lay down guidelines for raising sign-
signals, barriers and speed breakers;
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(vi) to grant permission to any person, Government
Department (Central or State), any local authority or
any other body to cut the roads for various purposes
and to impose conditions thereof;
(vii) to demolish traffic hazards, obstacles and to
determine compensation in such cases in accordance
with regulations;
(viii) to solicit help of the citizens and associations of
repute to advise and raise funds for traffic control
and traffic education in accordance with the rules;
(ix) to organise traffic education; and
(x) to perform all other activities pertaining to
the improvement and control of traffic and such
other functions as may be directed by the Authority.
14. Constitution and powers of other
Functional Boards.- (1) On the advice of the Authority, the State
Government may, from time to time, by order published in the
Official Gazette, constitute, (i) a Transport and Communications
Board, (ii) a Water Resources Management Board, (iii) a
Housing, Urban Renewal and Ecology Board and other
Functional Boards for achieving the objects of the Authority with
such names as it deems fit to specify, each having membership as
provided in sub-section (2).

(2) Each Functional Board constituted by the
State Government under sub-section (1) shall consist of a
Chairman and such other members (not exceeding five) as may
be appointed by the State Government. At least two of the
members shall be persons who have special knowledge and
experience of the subject to be dealt with by the Functional Board.

(3) The State Government may, if it thinks fit in

public interest so to do, terminate the appointment of Chairman
or any member of any Functional Board constituted under sub-
section (1) or reconstitute the same at any time.

(4) Each Functional Board shall, in respect of the

subject, on areas within its purview,-

(a) plan, 1identify projects and schemes, initiate
surveys and conduct investigations (either by itself or
engaging other agencies as appropriate) and prepare
programmes and  proposals for investment
purposes for the consideration of the Authority,
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indicating the authorities and agencies to be
entrusted with the execution thereof;

(b) advise the Authority, Executive Committee or
the Kota Development Commissioner;

(c) implement any project or scheme, entrusted to it by
the Authority or Executive Committee; and

(d) exercise such other powers and perform such
other functions and duties as may be delegated to
it by the Authority or as may be assigned to it by
the Executive Committee or the Kota Development
Commissioner from time to time.

15. Meetings of the Functional Board.- (1) All
Functional Boards constituted under this Chapter shall meet at
such place and at such time as may be determined by its
Chairman and shall observe such rules of procedure in regard
to the transaction of business at its meeting as may be determined
by regulations.

(2) The members of the Functional Boards may be
paid such allowances for meeting the personal expenditure in
attending meeting and for attending to any other work of the
Board, as may be prescribed.

CHAPTER-IV
Powers and Functions of the Authority

16. Functions of the Authority.- The main object of
the Authority shall be to secure the integrated development of
the Kota Region and for that purpose the functions of the
Authority shall be:-

(@) wurban planning including the preparation of

Master Development Plan and Zonal Development
Plans and carrying out surveys for the purpose and
also making alterations therein as may be deemed
necessary,

(b) formulation and sanction of the projects and schemes
for the development of the Kota Region or any part
thereof;

(c) execution of projects and schemes directly by itself
or through a local authority or any other agency;

(d) to make recommendations to the  State
Government on any matter or proposal requiring
action by the State Government, Central
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Government, any local authority or any other
authority for overall development of the Kota Region;
participation ~with any other authority for
the development of the Kota Region,;
co-ordinating execution of projects or schemes for
the development of the Kota Region,;

supervision or otherwise ensuring adequate
supervision over the planning and execution of
any project or scheme, the expenses of which, in
whole or in part are to be met from the Kota
Region Development Fund;
preparing schemes and advising the
concerned authorities, departments and agencies in
formulating and undertaking schemes for
development of agriculture, horticulture,
floriculture, forestry, dairy development, transport,
communication, schooling, cultural activities, sports,
medicare, tourism entertainment and similar other
activities;
execution of projects and schemes on the directions
of the State Government;
undertaking housing activity in Kota Region:

Provided that the delineation of

responsibility for housing between Rajasthan
Housing Board and the Authority will be made by
the State Government effective from the date to be
fixed by it;
to acquire, hold, manage and dispose of property,
movable or immovable, as it may deem necessary;
to enter into contracts and agreements or
arrangements with any person or organisation as the
Authority may deem necessary for performing its
functions;

(m) to prepare Master Plan for traffic control and

(n)

management, devise policy and programmes of
action for smooth flow of traffic and matters
connected therewith;

to perform functions designated by the State
Government in the areas of wurban renewal,
environment and  ecology, transport and
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communication, water energy resource management
directly or through its Functional Board or other
departments/agencies as the State Government may
specify;

(o) regulating the posting of bills, advertisement
hoardings, signpost and name boards in Kota
Region or in any part thereof as specified by the
Authority;

(p) regulating the erection or re-erection of buildings and
projections, making material alterations therein and
providing for open spaces in Kota Region or in any
part thereof as specified by the Authority;

(qQ) removing obstructions and encroachments upon
public streets, open spaces and properties vesting in
the Government or the Authority;

(r) to do all such other acts and things which may be
necessary for, or incidental or conducive to, any
matters which arise on account of its activity
and which are necessary for furtherance of the
objects for which the Authority is established; and

(s) to perform any other functions that the State
Government may designate in furtherance of the
objectives of this Act.

17. No other authority or person to undertake
certain development without permission of  the
Authority.- (1) Notwithstanding anything contained in any law
for the time being in force, except with the previous permission
of the Authority, no authority or person shall undertake any
development within the Kota Region of the type as the Authority
may from time to time specify, by notification published in the
Official Gazette, and which is likely to adversely affect the
overall development of the Kota Region.

(2) Any authority or person desiring to undertake
development referred to in sub-section (1) shall apply in writing to
the Authority for permission to undertake such development:

Provided that such person may apply for such permission
through the concerned local authority and such local authority shall
forward his application to the Authority with its recommendations,
if any.
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(3) The Authority shall, after making such enquiry as it
deems necessary and within sixty days from the receipt of an
application under sub-section (2), grant such permission without
any conditions or with such conditions as it may deem fit to
impose or refuse to grant such permission. If such permission is
not granted or refused within sixty days as aforesaid, the applicant
may, by a written communication presented in person or through
his authorised representative to the Secretary of the Authority or
any other officer nominated by him in this behalf, call the attention
of the Authority to the omission or neglect in granting or refusing
permission, and if such omission or neglect continues for a further
period of thirty days from the receipt of such communication, the
Authority shall be deemed to have permitted the proposed
development and such development may be proceeded within the
manner specified in the application:

Provided that nothing herein contained shall be construed
to authorise any person to act in contravention of any provision of
this Act or the rules, regulations or order made thereunder,
relating to any matters other than the requirement of obtaining
permission of the Authority before undertaking or carrying out any
improvement under this Act.

(4) Any authority or person aggrieved by the decision of
the Authority under sub-section (3), may, within thirty days, appeal
against such decision to the State Government whose decision
shall be final:

Provided that where the aggrieved authority submitting
such appeal is under the administrative control of the Central
Government the appeal shall be decided by the State Government
after consultation with the Central Government.

(5) In case any person or authority does anything contrary
to the decision given under this section, the Authority shall have
power to pull down, demolish or remove any development
undertaken contrary to such decision and recover the cost of such
pulling down, demolition or removal from the person or authority
concerned.

18. Powers of the Authority to give directions.- (1)
Notwithstanding anything contained in any other law for the time
being in force, the Authority may give such directions to any local
authority or other authority or person, with regard to the
implementation of any project or scheme financed under section
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16, as it thinks fit and any such local authority or other authority or
person shall be bound to comply with such directions.

(2) Where any direction is given to any local authority,
other authority or person under sub-section (1), such authority or
person may, within fifteen days from the date of receipt of such
direction, appeal to the State Government against such direction,
and the decision of the State Government thereon shall be final.

(3) The Authority shall so exercise the powers
of supervision referred to in clause (g) of section 16, as may be
necessary to ensure that each project or scheme is executed in
the interest of the overall development of the Kota Region and
in accordance with any plan, project or scheme duly approved
under any law for the time being in force or by the State
Government.

19. Power of the Authority to require local authority to
assume responsibilities in certain cases.- (1) Where any
amenities are provided by the Authority, the Authority may assume
responsibility for the maintenance of the amenities which have
been provided by it or may require the local authority or any other
authority, within whose jurisdiction the area so developed is
situated, to assume such responsibility.

(2) The Authority, may also require the local authority or
any other authority to make provision for such other amenities as
may be specified by it and which have not been provided by the
Authority, on such terms and conditions as may be agreed upon
and where terms and conditions cannot be agreed upon, on such
terms and conditions as may be specified by the State Government
in consultation with the local authority or any other authority, as
the case may be, and the Authority.

20. Power of the Authority to execute any plan.- (1)
Where the Authority is satisfied that any direction given by it
under sub-section (1) of section 18 with regard to any project or
scheme has not been carried out by the local authority or other
authority or person referred to therein, within the time specified in
the direction, or that any such authority or person is unable to fully
implement any project or scheme undertaken by it for the
development of any part of the Kota Region, the Authority may,
with the sanction of the State Government, itself undertakes any
works and incur any expenditure for the execution of such projects
or implementation of such schemes, as the case may be.
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(2) The Authority may also undertake any works in
the Kota Region in accordance with the Master Development Plan
or the Zonal Development Plan or any other project or scheme, as
the case may be, as may be directed by the State Government and
may incur such expenditure as may be necessary for the
execution of such work. Such direction may be issued to the
Authority only where in the opinion of the State Government-

(a) there is no other suitable authority to undertake such
work; or

(b) where there is such an authority but it is unwilling or

unable to undertake such work; or

(c) where the Authority has specifically requested the

State Government to entrust such work to it.

(3) Where any work is undertaken by the Authority
under sub-section (1), it shall be deemed to have, for the purpose
of the execution of such work, all the powers which may be
exercised by or under any law for the time being in force by the
local authority or other authority or person referred to in sub-
section (1).

(4) The Authority may, for the purpose of sub-sections
(1) and (2), undertake the survey of any area within the Kota
Region and for that purpose it shall be lawful for any member,
officer or servant of the Authority-

(a) to enter in or upon any land to take level of such land,

(b) to dig or bore into the sub-soil;

(c) to mark levels and boundaries by placing marks and

cutting trenches; and

(d) where otherwise the survey cannot be completed or

levels and boundaries can not be marked, to cut
down and clear away any fence or jungle:

Provided that, before entering upon any land, the
Authority shall give notice of its intention to do so in such manner
as may be specified in the regulations.

CHAPTER-V
Master Development Plan and Zonal Development Plans
21. Civic Survey and preparation of Master

Development Plan.- (1) The Authority, with a view to
securing planned integrated development and use of land, shall
carry out a civic survey of and prepare a Master Development
Plan for Kota Region.
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(2) The Master Development Plan shall precisely define
the quality of life that a citizen of Kota Region could desirably
be expected to lead in (i) medium range perspective of the year
2031 A.D. (i) long term perspective of the year 2040
A.D. and thereafter, and (iii) such other intermediate stages,
as the State Government may direct, balanced and time targeted
development to sub-serve the needs of the growing city of Kota
and other areas of Kota Region, the network of public utilities,
civic amenities, community facilities, housing, communications
and transport, the projects or schemes for conservation and
development of natural resources and such other matters as are
likely to have a bearing on the integrated development of the
Kota Region and in particular may provide for-

(1) transport and communications such as roads,
high-ways, railways, canals, international
airports, air cargo complexes and bus
service, including their development;

(11) water supply, drainage, sewerage, sewage
disposal and other public utilities, amenities
and services, including electricity and gas;

(iii)  preservation, conservation and development of
areas of natural scenery, city forests, wild
life, natural resources and landscaping;

(iv)  preservation of objects, features, structures or
places of historical, natural, architectural
or scientific interest and educational value;

v) prevention of erosion, provision for
afforestation or reforestation, improvement
of water front areas, rivers, nallahs, lakes
and tanks;

(vi)  irrigation, water supply and hydroelectric
works, flood control and prevention of
water and air pollution;

(vil)  educational and medical facilities;

(viii) district business centres, other shopping
complexes, export oriented industrial areas and
clearing houses, permanent exhibition
centres, cattle fairs and markets;

(ix) games and sports complexes worthy of
holding international events;
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(x) amusement parks including disney land,
style complexes, safari parks and other
gardens and parks, picnic centres and day
amusement  including artificial lakes and
water reservoirs;

(xi)  cultural complexes including theatres,
cinemas, rangmanch, studios, recreation
centres, conference hall complexes, concert
halls, town halls and auditoria;

(xi1) tourist complexes including hotels and
motels, car hiring services, organised tours and
treks;

(xiii) development of satellite towns in Kota Region
and their appropriate integration with the City
of Kota including development of new
townships;

(xiv) allocation of land for different uses,
general distribution and general location of
land and the extent to which the land may be
used as residential, commercial, industrial,
agricultural or as forests or for mineral
exploitation or for other purposes;

(xv) reservation of areas for open spaces,

gardens, recreation  centres, zoological
gardens, nature-reserves, animal
sanctuaries, dairies and health resorts and
other purposes;

(xvi) the relocation of the population or industry
from over populated and industrially
congested areas and indicating the density
of population or the concentration of
industry to be allowed in any area of Kota
Region;

(xvii) housing including rural housing;

(xviii) filling up or reclamation of low lying,
swampy or unhealthy areas or levelling up of
lands;

(xix) redevelopment and improvement of existing
builtup areas;
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(xx)  planning standards and zoning
regulations  for different zones including
development of "abadi"; and

(xxi) planning for Kota Region for management of
urban growth and all matters connected
therewith and other matters as are consistent
with the objective of this Act.

(3) The Master Development Plan may also define
the various zones into which the Kota Region shall be divided for
the purposes of development and indicate the manner in which
the development is to be carried out and the land in each
zone is proposed to be used (whether by the carrying out
therein development or otherwise) and the stages by which
any such development shall be carried out and shall serve as a
basic pattern of frame work within which the Zonal
Development Plan of the various zones may be prepared:

Provided that the Authority may, if it so considers
necessary in the public interest, alter the area of any zone.

22. Zonal Development Plan.- (1) Simultaneously with
the preparation of the Master Development Plan or as soon as may
be thereafter, the Authority shall proceed with the preparation of
a Zonal Development Plan for each of the zones into which
the Kota Region may be divided.

(2) A Zonal Development Plan may-

(a) contain the provision for the developmental

activities to be carried out as mentioned in sub-

section (2) of section 21;

(b) contain a site plan for the development of the zone
and show the approximate locations and extents of
land uses proposed in the zone for such things as
public buildings and other public works and utilities,
roads, housing, recreation, industry, business,
markets, schools, hospitals, public and private open
spaces and other categories of public and private
uses;

(c) specify the standards of population density and
building density;

(d) show every area in the zone which may, in the
opinion of the Authority, be required or declared for
development or redevelopment; and
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(e) in particular, contain provisions regarding all or any
of the following matters, namely:-

(1)
(ii)

(iii)

(iv)

(V)

(vi)

(vii)

the division of any site into plots for the
erection of building;

the allotment or reservation of land for roads,
open spaces, gardens, recreation grounds,
schools, markets and other public purposes;

the development of any area into a township
or colony and the restrictions and conditions
subject to which such development may be
undertaken or carried out;

the erection of buildings on any site and
the restrictions and conditions in regard to the
open space to be maintained in or around
buildings and height and character of buildings;
the alignment of buildings on any site;

the architectural features of the elevation
or frontage of any building to be erected on any
site;

the number of residential buildings which

may be erected on any plot or site;

(viii) the amenities to be provided in relation to any

(ix)

(x)

(xi)

(xii)

site or buildings on such site whether before
or after the erection of building and the
person or authority by whom or at whose
expense such amenities are to be provided;

the prohibitions or restrictions regarding
erection of shops, workshops, warehouses or
factories or buildings of a specified
architectural feature or buildings designed for
particular purposes in the locality;

the maintenance of walls, fences, hedges or
any other structural or architectural
construction and the height at which they
shall be maintained;

the restrictions regarding the use of any site
for purposes other than erection of buildings;
and

any other matter which is necessary for the
proper development of the zone or any area
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thereof according to plan and for preventing
buildings being erected haphazardly in such
zone or area.

23. Procedure to be followed in the preparation and
sanction of Plan.- (1) Before preparing any Plan finally
the Authority shall prepare a Plan in draft and publish it by
making a copy thereof available for inspection and publishing a
notice in such form and manner as may be determined by
regulations inviting objections and suggestions from any person
with respect to the draft Plan before such date as may be specified
in the notice.

(2) The Authority, shall also give reasonable opportunity
to every local authority within whose local limits any land touched
by the Plan is situated, to make any representation with respect to
the Plan.

(3) After considering all objections, suggestions
and representations that may have been received by the
Authority, the Authority shall finally sanction the Plan.

(4) Provisions may be made by regulations with respect
to the form and content of a Plan and with respect to the procedure
to be followed and any other matter, in connection with
the preparation and sanction of such Plan.

(5) Notwithstanding anything contained in sub-sections
(1) to (4), the procedure as laid down in the said sub-sections shall
not be required to be followed in case the development of any
project or scheme or any improvement thereof, in any zone is
to be carried out on any land vested in the Authority.

24. Date of operation of Plan.- Immediately after a
Plan has been sanctioned by the Authority, it shall publish in
such manner as may be determined by regulations a notice stating
that a Plan has been approved and naming a place where a copy
of the Plan may be inspected at all reasonable hours and upon the
date of the first publication of the aforesaid notice, the Plan
shall come into operation.

25. Subsequent modification of Plans.- (1) At any
time after a Plan has come into operation according to
provisions of section 24, the Authority may make any
modification to the Plan as it thinks fit, the modification, which in
its opinion, does not affect material alterations in the character of
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the Plan and which does not relate to the extent of land uses or
the standards of population density.

(2) The Authority with the approval of the
State Government may make any other modifications into the
Plan in order to promote planned development of any part of
the Kota Region in more efficient manner.

(3) The Authority or the Municipal Corporation, Kota
North, Municipal Corporation, Kota South, Municipal Board,
Kaithoon and Municipal Board, Keshavraipatan or any other body
or Committee, as may be authorised by the State Government in
this behalf, may, in order to promote planned development of
any part of the Kota Region in more efficient manner, make
such modifications in land use of the Plan for such area, as may
be specified by the State Government by notification in the
Official Gazette.

(4) Before making any modification to the Plan,
the Authority, Municipal Corporation, Kota North, Municipal
Corporation, Kota South, Municipal Board, Kaithoon and
Municipal Board, Keshavraipatan or any other body or
Committee, as the case may be, shall publish a notice, in such
form and manner as may be determined by regulation inviting
objections before such date as may be specified in the notice
and shall consider all objections and suggestions that may be
received by the Authority, Municipal Corporation, Kota North,
Municipal Corporation, Kota South, Municipal Board, Kaithoon
and Municipal Board, Keshavraipatan or any other body or
Committee as the case may be.

(5) Every modification made under the provisions of
this section shall be published and the modification shall come
into operation either on the date of publication or on such date
as the Authority, Municipal Corporation, Kota North, Municipal
Corporation, Kota South, Municipal Board, Kaithoon and
Municipal Board, Keshavraipatan or any other body or
Committee, as the case may be may fix by notice published in
the Official Gazette whereupon the modified Plan shall come
into operation to all intents and for all purposes of this Act.

(6) Upon coming into operation of any modified Plan,
any reference in any other section except in the foregoing
sections of this Chapter, to the Master Development Plan or
to the Zonal Development Plan shall be construed as a reference
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to the Master Development Plan or as the case may be to a
Zonal Development Plan as modified under the provisions of this
section.

26. Implementation of Plan.- As soon as may be, on
the coming into operation of any plan, the Authority shall take
such action for implementation of the Plan as may be deemed
necessary subject to the provisions of this Act.

27. Plans prepared prior to this Act deemed to have
been prepared under this Act.- Any Master Plan or a Zonal
Plan prepared under the provisions of any other law in force
prior to the commencement of this Act shall be deemed to
have been prepared under the provision of this Act, to
which the provisions of the foregoing sections relating to the
sanction, modification and operation of a Master Plan/Master
Development Plan shall mutatis mutandis apply:

Provided that any Master Plan or Zonal Plan sanctioned
for the urban area of Kota under any other provisions of law
shall cease to operate as soon as a Plan is sanctioned
under the provisions of this Act.

28. Review of Plan.- Notwithstanding anything
contained in this Act, if the State Government or the Authority at
any time within ten years from the date on which a Plan comes
into operation under this Act is of the opinion that the revision of
such Plan is necessary, the State Government may direct
the Authority to revise, or the Authority may on its own
motion undertake revision of, such Plan after carrying out if
necessary fresh civic survey and preparing an existing and use
map of the Kota Region and thereupon the foregoing
provisions of this Chapter shall, so far as they can be made
applicable, apply to the revision of such Plan as those provisions
apply in relation to the preparation, publication and sanction of a
Plan.

CHAPTER-VI
Control of Development and use of Land included in
Plans

29. Declaration of Development Areas.- (1) As soon
as may be after a plan comes into operation as provided in section
24, the Authority may, by notification in the Official Gazette,
declare any area in Kota Region to be a development area
for the purposes of this Act.
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(2) Save as otherwise provided in this Act, the
Authority shall not undertake or carry out any development of
land in any area which is not a development area.

(3) On or after the date on which notification under
sub-section (1) is published in the Official Gazette, no person
shall institute or change the use of any land or carry out
any development of land within the jurisdiction of the
Authority or Municipal Corporation, Kota North, Municipal
Corporation, Kota South, Municipal Board, Kaithoon or
Municipal Board, Keshavraipatan, without their respective
permission except the breaking open of any public street for
which the previous permission of the Kota Traffic Control
Board shall be obtained:

Provided that, no such permission shall be necessary-

(1) for carrying out works for the  maintenance,
improvement or other alteration of any building,
being works which affect only the interior of the
building or which do not materially affect the
external appearance thereof;

(i1)) for carrying out of works in compliance with any
order or direction made by any authority under any
law for the time being in force;

(ii1) for carrying out of works by any authority in exercise
of its powers under any law for the time being in
force;

(iv) for the carrying out by the Central or the State
Government or any local authority of any works,
required-

(a) for the maintenance or improvement of a
highway, road or public street, being
works carried out on land within the boundaries
of such highway, road or public street;

(b) for the purpose of inspecting, repairing or
renewing any drains, sewers, mains, pipes,
cable, telephone or other apparatus;

(v) for the excavation (including wells) made in the
ordinary course of agricultural operation;

(vi) for the construction of a road intended to give access
to land solely for agricultural purposes;
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(vii) for normal use of land which has been
used temporarily for other purpose;

(viii) in case of land, normally used for one purpose
and occasionally used for any other purpose, for the
use of land for that other purpose on occasion; and

(ix) for use, for any purpose incidental to the use of a
building for human habitation of any other building
or land attached to such building.

30. Power of revocation and modification of
permission for development.- (1) If it appears to the
Authority that it is expedient, having regard to the Plan prepared
or under preparation, that any permission to develop land granted
under this Act or any other law should be revoked or modified,
the Authority may after giving the person concerned an
opportunity of being heard against such revocation or
modification, by order, revoke or modify the permission to
such extent as appears to it to be necessary:

Provided that -

(a) where the development relates to the carrying out of
any building or other operation, no such order
shall affect such of the operations as have been
previously carried out or shall be passed after
these operations have substantially progressed or have
been completed;

(b) where the development relates to a change of use of
land, no such order shall be passed at any time after
the change has taken place:

Provided further that where the revocation or modification
of the permission is necessary in public interest, the provisions of
the first proviso shall not apply.

(2) Where permission is revoked or modified by an order
made under sub-section (1) and any owner claims within the time
and in the manner prescribed, compensation for the expenditure
incurred in carrying out the development in accordance with such
permission which has been rendered abortive by the revocation or
modification, the Authority shall, after giving the owner reasonable
opportunity of being heard by the office, appointed by it in
this behalf and after considering his report assess and offer
reasonable compensation to the owner.
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(3) If the owner does not accept the compensation
and gives notice within thirty days of his refusal to accept,
the Authority shall refer the matter for the adjudication of the
Tribunal and the decision of the Tribunal shall be final and be
binding on the owner and the Authority.

31. Penalty for unauthorised development for
use otherwise than in conformity with the Plan.- (1) Any
person who, whether at his own instance or at the instance of
any other person commences, undertakes or carries out
development or institutes or changes the use of any land-

(a) without permission required under this Act; or

(b) which is not in accordance with any permission

granted or in contravention of any condition subject
to which such permission has been granted; or

(c) after the permission for development has been duly

revoked; or

(d) in contravention of any permission which has been

duly modified,
shall, on conviction, be punished with fine which
may extend to five thousand rupees and in the case of
a continuing offence with a further fine which may
extend to one hundred rupees for every day during
which the offence continues after conviction for the
first commission of the offence.

(2) Any person who continues to use or allows the use
of any land or building in contravention of the provisions of a
Plan without being allowed to do so under section 17, or
where the continuance of such use has been allowed under
that section continues such use after the period for which the
use has been allowed, or without complying with the terms and
conditions under which the continuance of such use is allowed,
shall, on conviction, be punished with fine which may extend to
ten thousand rupees; and in the case of a continuing offence
with a further fine which may extend to five hundred rupees
for every day during which such offence continues after
conviction for the first commission of the offence.

32. Power to require removal of unauthorised
development.- (1) Where any development of Iland has
been carried out as indicated in sub-section (1) of section
31, the Authority may, subject to the provisions of this section,
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within ten years of such development, serve on the owner a
notice requiring him within such period, being not exceeding one
month, as may be specified therein after the service of the notice,
to take such steps as may be specified in the notice-

(a) in cases specified in clause (a) or (c) of sub-section
(1) of section 31 to restore the land to its
condition existing before the said development
took place;

(b) in cases specified in clause (b) or (d) of sub-
section (1) of section 31 to secure compliance
with the conditions or with the permission as
modified:

Provided that where the notice requires the
discontinuance of any use of land, the Authority shall serve
a notice on the occupier also.

(2) In particular, such notice may, for purposes of sub-
section (1), require-

(1) the demolition or alteration of any building
or works;

(1) the carrying out on land of any building or
other operations; or

(i11) the discontinuance of any use of land.

(3) Any person aggrieved by such notice may, within
the period specified in the notice and in the manner
determined by regulations, apply for permission under section 17
for retention on the land, of any building or works or for the
continuance of any use of the land, to which the notice relates
and pending the final determination or withdrawal of the
application, the mere notice itself shall not affect the retention
of buildings or works or the continuance of such use.

(4) The foregoing provisions of this Chapter shall, so far
as may be applicable, apply to an application made under sub-
section (3).

(5) If the permission applied for is granted, the notice
shall stand withdrawn; but if the permission applied for is not
granted, the notice shall stand or if such permission is
granted for the retention only of some buildings or works or for
the continuance of use of only a part of the land, the notice shall
stand withdrawn as respects such buildings or works or such part
of the land, but shall stand as respects other buildings or works or
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other parts of the land, as the case may be, and thereupon the
owner shall be required to take steps specified in the notice
under sub-section (1) as respects such other buildings, works or
part of the land.

(6) If within the period specified in the notice or within
the same period after the disposal of the application under sub-
section (4), the notice or so much of it as stands in not complied
with, the Authority may-

(a) prosecute the owner for not complying with the
notice and where the notice requires the
discontinuance of any use of land, any other person
also who uses the land or causes or permits the land to
be used in contravention of the notice; and

(b) where the notice requires the demolition or
alteration of any building or works or carrying out of
any building or other operations, itself cause the
restoration of the land to its condition before the
development took place and secure compliance with
the conditions of the permission or with the
permission as modified by taking such steps as the
Authormayconsider necessary including demolition or
alteration of any building or works or carrying out of
any building or other operation and recover the
amount of any expenses incurred by it in this behalf
from the owner as arrears of land revenue.

(7) Any person prosecuted under clause (a) of sub-section

(6) shall, on conviction, be punished with fine which may
extend to five thousand rupees and in the case of a continuing
offence, with a further fine which may extend to five hundred
rupees for every day during which such offence continues after
conviction for the first commission of the offence.

33. Power to stop unauthorised development.- (1)
Where any development of land as indicated in sub-section (1) of
section 31 is being carried out but has not been completed, the
Authority may serve on the owner and the person
carrying out the development, a notice requiring the
development of land to be discontinued from the time of the
service of the notice, and thereupon, the provisions of sub-
sections (3),(4),(5) and (6) of section 32 shall, so far as may be
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applicable, apply in relation to such notice, as they apply in
relation to notice under section 32.

(2) Any person, who continues to carry out the
development of land, whether for himself or on behalf of the owner
or any other person, after such notice has been served shall, on
conviction, be punished with fine which may extend to
five thousand rupees and when the non compliance is a
continuing one, with a further fine which may extend to five
hundred rupees for every day after the date of the service of the
notice during which the non compliance has continued or
continues.

(3) Notwithstanding anything contained in this
Chapter, where any person continues to carry out unauthorised
development after receiving a notice under sub-section (1), the
Authority or any officer authorised by it in this behalf, shall,
in addition to any prosecution or other proceedings or action
that may be initiated under this Act, have the power to require
any Police Officer to remove the person by whom the erection
of the building has been continued and all his assistants and
workmen from the place of the unauthorised development
within such time as may be specified in the requisition and
such Police Officer shall comply with the requisition
accordingly. In addition to such removal of persons the
Authority may also confiscate such construction materials,
tools, etc. which such person was using for unauthorised
development.

(4) After a requisition order under sub-section (3) has been
complied with, any person or his assistants and workmen
subsequently continuing unauthorised development shall, on
conviction, be punishable under section 69 of this Act, in
addition to the action under sub-section (3).

(5) No compensation shall be claimed by any person for
any damage which he may sustain in consequence of the
discontinuation of the unauthorised development under this
Act.

34. Composition of unauthorised development.-
Notwithstanding anything herein before contained in this Chapter,
where any person has carried out any development of a permanent
nature or has changed the use of land-

(a) without permission required under this Act, or
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(b) which is not in accordance with any
permission granted or is in contravention of any
conditions subject to which any permission has been
granted, or

(¢) in contravention of any permission granted or duly
modified, such development or change of use of land
may be compounded by the Authority on such
terms and on payment of such fees and charges,
as may be prescribed by the State Government from
time to time.

35. Removal or discontinuance of unauthorised
temporary development summarily.- (1) Notwithstanding
anything herein before contained in this Chapter, where any
person has carried out any development of a temporary
nature unauthorisedly as indicated in sub-section (1) of
section 31, the Authority may, by an order in writing, direct that
person to remove any structure or work erected or discontinue the
use of land made, unauthorisedly as aforesaid within fifteen days
of the receipt of the order and thereafter, if the person does not
comply with the order within the said period, the Authority or any
officer authorised by it in this behalf may get such work
summarily removed or get such use summarily discontinued
without any notice as directed in the order and any
development unauthorisedly made again shall similarly be
summarily removed or discontinued without making any order as
aforesaid:

Provided that standing crops shall not be
summarily removed and reasonable period not exceeding six
months shall be allowed to the person concerned by the Authority
for the crop to be cut and gathered.

(2) The decision of the Authority on the question of what
is development of a temporary nature shall be final.

36. Power to seal unauthorised Development.- (1) The
Authority may, at any time before or after making an order for the
removal or discontinuance of any development under section 32 or
section 33 or section 35, make an order directing the sealing of
such development in the prescribed manner, for the purpose of
carrying out the provisions of this Act, or for preventing any
dispute as to the nature and extent of such Development.
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(2) Where any development has been sealed, the Authority
or the officer authorised by it in this behalf, with prior permission
of the State Government or the officer authorised by it in this
behalf, may, for the purpose of removing or discontinuing such
development, order the seal to be removed.

(3) No person shall remove such seal except by,-

(a) an order passed under sub-section (2); or
(b) an order of the Tribunal.

(4) Any person who contravenes the provisions of sub-
section (3) shall, on conviction, be punished with fine which may
extend to twenty five thousand rupees.

37. Power to require removal of authorised
development or use.- (1) If it appears to the Authority that it
is expedient in the interest of proper planning of its areas
(including the interest of amenities) having regard to the Plan
prepared-

(a) that any use of land should be discontinued; or

(b) that any conditions should be imposed on the

continuance thereof; or

(c) that any building or works should be altered or

removed, the Authority may, by notice served on

the owner,-

(1) require the discontinuance of that use; or

(1) impose such conditions as may be specified in
the notice on the continuance thereof; or

(i11) require such steps as may be specified in the
notice to be taken for the alteration or removal
of any building or works, as the case may be,
within such period, being not less than one
month, as may be specified therein, after the
service of the notice.

(2) Any person aggrieved by such notice may, within
the said period and in the manner prescribed, appeal to the
Tribunal.

(3) On receipt of an appeal under sub-section (2),
the Tribunal may, after giving a reasonable opportunity of being
heard to the appellant and the Authority, dismiss the appeal or
allow the appeal by quashing or varying the notice as it may think
fit.

(4) If any person-



153

(i) who has suffered damage in consequence of
the compliance with the notice by the
depreciation on any interest in the land to which he
is entitled or by being disturbed in his enjoyment
of the land or otherwise; or

(1)) who has carried out any works in compliance
with the notice claims from the Authority,
within the time and in the manner prescribed,
compensation in respect of that damage, or
of any expenses reasonably incurred by him for
complying with the notice, then the provisions of
sub-sections (2) and (3) of section 30 shall apply
in relation to such claim as those provisions
apply to claims for compensation under those
provisions.

38. Sanction for sub-division of plot or layout of
private street.- (1) Every person who intends to sub-divide his
land or his plot or make or layout a private street on such land
or plot on or after the date of the publication of the draft plan
under section 23 shall submit the intended layout plan for such
purpose together with such particulars and such fees, as may
be determined by regulations or by Government orders, to the
Authority for sanction.

(2) The Authority may, within the period specified in
the regulations, sanction such plan either without modifications
or subject to such modifications or conditions as it
considers expedient or may refuse to give sanction, if the
Authority is of opinion that such division or laying out of street
is not in any way consistent with the proposal of the plan.

(3) No compensation shall be payable for the refusal of
a sanction or for the imposition of modifications or conditions in
the sanction.

(4) If any person does any work in contravention of
sub-section (1), or in contravention of the modifications or
conditions given under sub-section (2), or inspite of refusal of
sanction under the said sub-section (2), the Authority may direct
such person by notice in writing to stop any work in progress and
after making an inquiry in the manner determined by regulations
remove or pull down any work or restore the land to its original
condition.
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39. Recovery of expenses incurred.- Any
expenses incurred by the Authority under sections 32,33,35,37
and 38 shall be a sum due to the Authority under this Act
from the person in default or the owner of the land or plot
and shall be recovered as arrears of land revenue.

CHAPTER-VII
Projects and Schemes

40. Making and contents of Projects and Schemes.-
(1) Subject to the provisions of this Act or any other law for the
time being in force, the Authority for the purpose of
implementing the proposals in any plan may make such projects
and schemes for the integrated development of Kota Region or any
part thereof, as may be considered necessary.

(2) A project or scheme may make provisions for all or
any of the following matters, namely:-

(1) any of the matters specified in sections 21 and
22;

(1)  acquisition, development, reservation and
sale or leasing of land for purpose of public
utilities such as road, streets, open spaces,
parks, gardens, recreation and playgrounds,
hospitals, dispensaries, educational institutions,
green belts, dairies, housing development,
development of markets, shopping centres,
commercial complexes, cultural centres,
administrative centres, transport facilities and
public purposes of all kinds;

(ii1)) acquisition, laying out or relaying out of land
either vacant or already built upon, rebuilding
or relocating areas which have been badly laid
out or which have development or
degenerated into a slum or kachhi basti, the
filling up or reclamation of laying, swampy or
unhealthy areas or levelling up of land;

(iv) acquisition and development of areas for
commercial, industrial, transportation,
agricultural mandies and other similar purposes;

(v)  acquisition of land and its development for
the purpose of laying out or remodelling of
roads and streets pattern, layout of new
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)
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streets or roads, construction, diversion,
extension, alteration, improvement and closing
up of streets and roads and discontinuance of
communications;

reconstruction of plots for the purpose of
buildings, roads, drainage inclusive of
sewerage, surface or sub-soil drainage,
sewerage  disposal ~and  other similar
amenities;

the construction, alteration and removal of
buildings, bridges and other structures;

lighting and water supply;

the preservation of objects of historical or
national interest or natural beauty and of
buildings actually used for religious purposes;
the reservation of land in any scheme to such
extent as may be provided by regulations for
the purpose of  providing  housing
accommodation to the members of Scheduled
Castes, Scheduled Tribes, backward classes and
weaker sections of the society;

the imposition of conditions and
restrictions in regard to the open space to be
maintained around buildings, the percentage of
building area for a plot, the number, size,
height and character of building allowed in
specified areas the purpose to which
buildings or specified areas may or may
not be appropriated, the sub-division of plots,
the discontinuance of objectionable uses of
lands in any area in specified periods, parking
space and loading and unloading space for any
building and the sizes or locations of
projections advertisement signs and hoardings;
the suspension, so far as may be necessary, for
the proper carrying out of the schemes, of
any rule, bye-law, regulation, notification or
order made or issued under any law for the
time being in force which the Legislature of
the State is competent to make:
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Provided that any suspension under this
clause shall cease to operate in the event
of the withdrawal of the scheme or on the
coming into force of the final scheme;

(xiii) any other work of a nature such as would
bring about environmental improvements which
may be taken up by the Authority and all such
other matters not inconsistent with the objects of
this Act.

(3) The draft project or scheme shall contain the
following particulars, namely:-

(a)the area, ownership and tenure of each original plot;

(b) the particulars of land allotted or reserved
under clause (ii)) of sub-section (2) with a
general indications of the uses to which such
land is to be put and the terms and conditions
subject to which such land is to be put to such
uses;

(c) the extent to which it is proposed to alter
the boundaries of original plots;

(d) the estimate of the net cost of the scheme to
be borne by the appropriate authority;

(e) a full description of all the details of the
scheme under sub-section (2) as may be
applicable;

(f) the laying out or relaying out of land either
vacant or already built upon;

(g) the filling up or reclamation of low lying,
swampy or unhealthy areas or levelling up of
land; and

(h) any other particulars as may be determined
by regulations.

41. Preparation of Projects and Schemes.- (1)
The Authority may, by resolution, declare its intention to
prepare a project or scheme as provided in section 40 in any
development area.

(2) Not later than thirty days from the date of
such declaration of intention to make such project or
scheme, the Authority shall publish the declaration in the
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Official Gazette and in such other manner as may be determined
by regulations.

(3) Not later than two years from the date of publication
of the declaration under sub-section (2) the Authority shall
prepare a project or scheme in draft form and publish it in such
form and manner as may be determined by regulations together
with a notice inviting objections and suggestions from any
person with respect to the said draft project or scheme before
such date as may be specified therein, such date being not
earlier than thirty days from the date of publication of such notice.

(4) The Authority shall consider all the objections
and suggestions as may be received within the period specified
in the notice under sub-section (3) and shall, after giving a
reasonable opportunity to such persons affected thereby as are
desirous of being heard, approve the draft project or scheme as
published or make such modifications, as it may deem fit.

(5) Immediately after a project or scheme is
approved under sub-section (4), with or without modifications, the
Authority shall publish in the Official Gazette and in such other
manner as may determined by regulations a final project or
scheme and specify the date on which it shall come into operation.

(6) Notwithstanding anything contained in the
foregoing sub-sections, the procedure as laid down therein
shall not be required to be followed in case the project or
scheme is to be carried out on any land vested in the Authority
and no demolition of any building or removal of persons living
thereat is involved in its execution.

42. Restrictions on use and development of land
after declaration of a Scheme.- (1) On or after the date on which
a draft scheme is published under section 41, no person shall,
within the area included in the project or scheme, institute or
change the use of any land or building or carry out any
development unless such person has applied for and obtained the
necessary permission for doing so from the Authority in
accordance with the regulations made in this behalf:

Provided that it shall be lawful for any person to
undertake such development within the village abadi limits in
accordance with the permission granted by the local panchayat so
far as such permission is consistent with such draft scheme or
schemes.
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(2) The provisions of Chapter-VI  shall be
applicable mutatis mutandis for the project or scheme approved
under sub-section (4) of section 41.

43. Lapse of Scheme.- If the Authority fails to
implement the project or scheme approved under sub-section (4)
of section 41 within a period of five years from the date of
publication thereof under sub-section (5) of section 41, it shall, on
the expiration of the said period of five years, lapse.

44. Modification or withdrawal of Project or Scheme.-
(1) The Authority after making such inquiry as it may deem
fit, may, if it is of the opinion that it is necessary or expedient so to
do, by notification published in the Official Gazette, declare that
the project or scheme approved under sub-section (4) of section
41 is withdrawn and wupon such declaration no further
proceedings shall be taken in regard to such project or scheme.

(2) If the Authority, after approval of any project or
scheme under sub-section (4) of section 41, at any time,
considers it necessary to make certain modifications therein,
which in its opinion do not affect material alteration in the
character of the project and scheme, may make suitable
modifications.

45. Saving to any Project or Scheme.-
Notwithstanding anything contained in any provision of this Act
or in any plan sanctioned under it, the Authority shall be at
liberty to make and carry out any project or scheme not covered
by the said plan in the opinion of the Authority, it is necessary to
do so or expedient in public interest, and the said plan shall be
deemed to be modified to that extent.

CHAPTER-VIII
Acquisition and Disposal of Land

46. Power to purchase or lease by agreement.-
The Authority may enter into an agreement with any person
for the purchase, leasing or exchange by the Authority from
such person of any land, which the Authority is authorised to
acquire, or any interest in such land.

47. Power of State Government to acquire land.-
Where, on any representation from the Authority, it appears to
the State Government that in order to enable the Authority to
perform any of its functions or to discharge any of its duties or to
exercise any of its powers or to carry out any of its projects
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or schemes or development Programmes, it is necessary that any
land in any part of the Kota Region should be acquired, the
State Government may acquire the land under and in accordance
with the provisions of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (Central Act No. 30 of 2013).

48. Possession to be made available to the
Authority.- Where any land is taken in possession of the State
Government, it shall make that land available to the Authority
for the purpose of performing its functions, discharging its
duties and exercising its powers.

49. Land to vest in the Authority and its disposal.-
(1) Notwithstanding anything contained in the Rajasthan
Land Revenue Act, 1956 (Act No. 15 of 1956), the land as
defined in section 103 of that Act, excluding land referred to in
sub-clause (i1) of clause (a) of the said section and nazul land
placed at the disposal of a local authority under section
102A of that Act in Kota Region, shall, immediately after
establishment of the Authority under section 3 of this Act, be
deemed to have been placed at the disposal of and vested in the
Authority which shall take over such land for and on
behalf of the State Government and may use the same for
the purposes of this Act and may dispose of the same by
way of allotment, regularisation or auction subject to such
conditions and restrictions as the State Government may, from
time to time, lay down and in such manner, as it may, from time
to time, prescribe:

Provided that the Authority may dispose of any such land-

(a) without undertaking or carrying out any development

thereon; or

(b) after undertaking or carrying out such development

as it thinks fit, to such person, in such manner and
subject to such covenants and conditions, as it may
consider expedient to impose for securing
development according to plan.

(2) No development of any land shall be undertaken
or carried out except by or under the control and supervision of
the Authority.

(3) If any land vested in the Authority is required at
any time by the Municipal Corporation, Kota North, Municipal
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Corporation, Kota South, Municipal Board, Kaithoon or
Municipal Board, Keshavraipatan for carrying out its functions
or by the State Government for any other purpose, the State
Government may, by notification in the Official Gazette, place
such land at the disposal of the Municipal Corporation, Kota
North, Municipal Corporation, Kota South, Municipal Board,
Kaithoon, Municipal Board, Keshavraipatan or any Department of
the State Government, as the case may be, on such terms and
conditions as may be deemed fit.

(4) All lands acquired by the Authority, or by the
State Government and transferred to the Authority, shall be
disposed of by the Authority in the same manner as may be
prescribed for land in sub-section (1).

50. Allotment, regularisation etc. of certain lands.-
(1) Any land deemed to have been placed at the disposal of
the Authority under section 90-A of the Rajasthan Land Revenue
Act. 1956 (Act No.15 of 1956) shall be available for
allotment or regularisation by the Authority to the person or
persons, as the case may be, specified in that section subject
to the terms and conditions prescribed, and on payment to
the Authority of the urban assessment or premium or both
leviable and recoverable, under that section.

(2) The charges realised under sub-section (1) shall
be credited to the Consolidated Fund of the State and to the
fund of the Authority as may be determined by the State
Government.

51. Transfer to be on free hold or lease hold basis.-
(1) Every transfer of land under section 49 or section 50 shall be
either on free hold basis or on lease hold basis.

(2) Any land sold, allotted, regularised or
otherwise transferred on lease hold basis may be converted in free
hold basis subject to such terms and conditions, and on
payment of such conversion charges, as may be prescribed.

Explanation.- For the purposes of this section, "free
hold" means tenure in perpetuity with right of inheritance and
alienation.

52. Revocation of allotment and cancellation of lease
deed.- (1) Notwithstanding anything to the contrary contained in
this Act or any other law for the time being in force, if, at any time,
before or after the lease deed, executed and registered, in respect of
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land disposed of under this Chapter either on lease hold basis or on
free hold basis, the Authority has reasons to believe that allotment
of land has been obtained, and lease deed has been executed, by
way of misrepresentation of facts or on the basis of false
documents or with collusion or in contravention of law, it shall
issue in the manner hereinafter provided a notice in writing to
show cause why an order of revocation of allotment and
cancellation of the lease deed of the land should not be made.

(2) The notice shall-

(a) specify the grounds on which an order of revocation
of allotment and cancellation of the lease deed of the
land is proposed to be made; and

(b) require all persons concerned, that is to say, all
persons who are or may be, in occupation of or claim
interest in, the land, to show cause, if any, against the
proposed order on or before such date as is specified
in the notice being a date not earlier than seven days
from the date of issue thereof.

(3) If, after considering the cause, if any, shown by any
person in pursuance of a notice under sub-section (1) and any
evidence he may produce in support of the same and after giving
him, a reasonable opportunity of being heard, the Authority is
satisfied that the lease is obtained by misrepresentation of facts or
on the basis of false documents or with collusion or in
contravention of law, the Authority may, make an order of
revocation of allotment and cancellation of the lease deed of the
land and also make an order of eviction, for reasons to be recorded
therein, directing that the land shall be vacated by all persons who
are or may be in occupation thereof or any part thereof, and cause a
copy of the order to be affixed on the outer door or some other
conspicuous part of the land.

53. Acceptance of surrender of rights in certain lands
and issue of free hold patta.- (1) Any person who holds non-
agricultural land within the jurisdiction of the Authority otherwise
than under a lease or license issued by the Authority may, in the
prescribed manner, surrender his rights in such land in favour of
the Authority for the purpose of obtaining free hold rights from the
Authority, the Authority may accept such rights and may issue free
hold patta.
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(2) Any person who holds any order or patta issued under
any other law may also surrender his rights in such land in favour
of the Authority for the purpose of obtaining free hold rights from
the Authority, the Authority may accept such rights and may issue
free hold patta. In case such land is on leasehold basis the free hold
patta shall be issued on depositing one time lease money as may be
prescribed.

(3) On acceptance of rights by the Authority under sub-
sections (1) and (2), all the rights of the holder in the said land
shall vest in the Authority and the Authority shall, subject to the
other provisions of this Act and the rules made thereunder and on
payment by the holder such fee or charges as may be determined
by the State Government, issue free hold patta to the holder of the
said land.

(4) The free hold patta issued under sub-section (3) shall
be subject to all the covenants and encumbrances which were
attached to the land and existed immediately before acceptance by
the Authority of the rights under sub-sections (1) and (2).

CHAPTER-IX
Finance, Budget and Accounts

54. Funds of the Authority.- (1) There shall be a fund
for the Authority to be called "the Kota Region Development
Fund" (hereinafter referred to as "Fund"), to which shall be
credited all moneys received by the Authority, including-

(a) such amount of contribution to be made by
the State Government yearly or in such
instalments in each year as it may determine in
accordance with the schemes included in the
State Plan and under appropriation duly made
in this behalf, which contribution shall be
utilised by the Authority for the development of
Kota Region;

(b) such other moneys as may be paid to
the Authority by the State Government,
Central Government or any other authority or
agency by way of grants, loans, advances or
otherwise;

(c) income derived from premium on second
and subsequent sale of vacant land;

(d) income from levy on vacant land;
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(e) all fees, costs and charges received by
the Authority under this Act or any other law
for the time being in force;

(f) all moneys received by the Authority from
the disposal of land, building and other
property, movable and immovable and other
transactions, including lease money, urban
assessment, development charges and other
similar charges recovered from plot holders;

(g) all moneys borrowed by the Authority
including loans to be raised from the financing
institutions;

(h) all moneys received by the Authority by way
of rents and profits or in any other manner or
from any other source; and

(1) all donations to be received by the Authority.

(2) The Authority may keep in current or deposit
account with any Scheduled Bank or any Co-operative or
other Bank approved by the State Government in this behalf,
such sum of money out of its Fund as may be determined by the
Authority and any money in excess of the said sum shall be
invested in such manner as may be determined by regulations.

(3) Such accounts shall be operated upon by the Kota
Development Commissioner or by such other officer of
the Authority as may be authorised by it by regulations made in
this behalf.

55. Loans Fund.- (1) As a part of the Fund, the
Authority shall establish in distinct Bank accounts a Loans
Fund for the purpose of (a) receiving all moneys borrowed by
it including all repayments of loan instalments together with
payment of interest made by the borrower on loans, (b)
providing all moneys to be made available by the Authority as
loans or advances to local authorities and other authorities or
persons, (c) repayment of loans raised by the Authority for the
purposes of this Act, and (d) expenditure on projects and schemes.

(2) All matters connected with the Loans Fund shall
be governed by the regulations made in this behalf.

56. Reserve and other Funds.- (1) The Authority
shall make provisions for a reserve fund and may provide for
other specially denominated funds, as it deems fit.
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(2) The management of the funds referred to in sub-section
(1), the sums to be transferred from time to time to the
credit thereof, and the application of money comprised therein,
shall be determined by the Authority.

57. Application of Funds, etc. .- All property, funds
and other assets vesting in the Authority shall be held and applied
by it for the purposes and subject to the provisions of this Act.

58. Power of the Authority to borrow.- The
Authority may, with the previous approval of the State
Government, borrow any money for carrying out the purpose of
this Act or for servicing any loan obtained by it, at such
rates and on such conditions as the State Government may
determine at the time money is borrowed.

59. Power of the Authority to finance Project
and Schemes and impose conditions therefor.- The Authority
shall be competent to give grants, advances or loans to, or to
share expenses with, any local authority or other authority in
Kota Region, or any Government Department or any person, for
any of the purposes of section 16 and notwithstanding anything
contained in any law for the time being in force, it shall be
lawful for such local authority, other authority, Government
Department or any person to accept such grants, advances or
loans or share in the expenses, subject to such terms and
conditions as the Authority may, from time to time, in
consultation with such local authority, other authority,
Government Department or any person, as the case may be,
specify.

60. State guarantee to loans taken or given by
the Authority.- The State Government may guarantee
repayment of the principal of, and interest on, any loan raised
or given by the Authority or transferred to it, for the purposes
of this Act, subject to such conditions as the State Government
may think fit to impose.

61. Accounts and Audit.- (1) The Authority shall
keep accounts in such form and in such manner, as it
may, by regulations made in this behalf, determine.

(2) The Accounts of the Authority shall be subject to
audit by the Examiner, Local Fund Audit in accordance
with the provisions of the Rajasthan Local Fund Audit Act,
1954 (Act No. XXVIII of 1954).
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(3) The Authority shall pay from the Fund such charges
for the audit, as may be prescribed.

62. Budget.- (1) The Director, Finance of the
Authority shall prepare, every year, in such form and at such time
as may be determined by regulations, an annual budget estimate
in respect of the financial year next ensuing, showing the
estimated receipts and disbursements of the Authority to the
Kota Development Commissioner who shall after making such
modifications as he deems fit, submit it to the Authority for
approval.

(2) The Kota Development Commissioner shall forward
to the State Government copies of the budget approved by
the Authority.

63. Annual Report.- The Authority shall prepare after
the end of each year (ending on the 31st day of March), a report
of its activities during the previous year and submit it to the
State Government before the 30th day of September. The
State Government shall cause to be laid on the table of the House
of the State Legislature such annual report including the
statement of accounts.

CHAPTER-X
Powers to Levy Certain Charges

64. Power to levy certain charges.- The Authority
shall levy at such rate and from such date as the State
Government may direct by notification in the Official Gazette, and
in such manner as may be prescribed by the State Government
in this behalf, the following charges, namely:-

(a) a premium on second or subsequent sale of vacant land

in Kota Region;

(b) an annual levy on vacant land in Kota Region; and

(c) conversion charges for conversion of the use of land

from residential purpose to commercial or any other
purpose.

Explanation.- The expression "vacant land" used in
this Chapter shall mean all land allotted or sold by the
State Government, the Authority, or any local authority on
lease hold basis or land owned or held otherwise and on which
no building has been constructed or if any building has been
constructed, the covered area is less than 1/5th of the total area of
the land.
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65. Urban assessment (ground rent) to be credited to
the fund of the Authority.- (1) The Authority shall recover the
urban assessment or ground rent from the plot holders on the land
or plot sold on lease hold basis by the State Government or the
Authority or any local authority at such rates, and in such manner
as may be prescribed.

(2) The urban assessment or ground rent recovered
under sub-section (1) shall be deposited in the Fund of the
Authority.

66. Authority may charge fee for certain licences
or permission.- When any licence is granted by the Authority
under this Act or when any permission is given by it for any of the
purposes of this Act, the Authority may charge a fee for such
licence or permission as may be determined by regulations.

CHAPTER-XI
Prosecutions, Suits and Powers of Police

67. Penalty for unauthorised obstruction.- Whoever-

(1) obstructs the entry of any person empowered
under section 83 to enter into or upon any land or
building in any part of the Kota Region for the
purposes mentioned in that section; or

(i1) molests such persons as aforesaid after such entry;
or

(ii1) resists, obstructs or molests any member
or employee of the Authority or any employee
of the Government in the exercise of any power
conferred on, or in the discharge of any duty
imposed upon, or in the performance of any
function entrusted to, the Authority or the
Government or such member, or employee of
the Authority or any employee of the
Government; or

(iv) obstructs or molests any person with whom
the Authority or the Government or an officer
of the Government has entered into a contract or
obstructs or molests a servant of the Authority,
who may be lawfully engaged in doing
anything, in connection with the discharge of the
duties or performances of the functions of the
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Authority or of the Government or of an

officer appointed by it under this Act,
shall be punishable with fine which may extend to one thousand
rupees or with imprisonment for a term which may extend to
six months or with both.

68. Penalty for removing fence, etc. set up for
the purpose of carrying out any work.- If any person without
lawful authority-

(a) removes any fence, or any timber used for
propping or supporting any building, wall or
other things, or extinguishes any light set up
at any place where the surface of street or other
ground has been opened or broken up by the
Authority for the purpose of carrying out any
work authorised under this Act; or

(b) removes any mark set up for the purpose of
indicating any level or direction necessary to the
execution of any work authorised under this Act;
or

(c) infringes any order given or removes any bar,
chain or post fixed by the Authority for the
purpose of closing any street to traffic, during
the course of execution of any work under this
Act,

he shall be punishable with fine which may extend to one
thousand rupees.

69. Penalty for disobedience of requisition
and furnishing false information, etc. .- Whoever-

(a) wilfully or without any reasonable excuse disobeys
any requisition or other lawful order or
direction issued under or in pursuance of any of
the provisions of this Act; or

(b) being required under any of the provisions
of this Act to make any return or to
furnish any information, makes a false return
or furnishes false information,

shall be punishable with fine which may extend to three thousand
rupees or with imprisonment for a term which may extend to three
months or with both.
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70. Encroachment or obstruction upon public land.-
(1) Whoever makes any encroachment in any land or space not
being private property, whether such land or space belongs to or
vests in the Authority or not, except steps over drain in any
public street, shall on conviction, be punished with simple
imprisonment which shall not be less than one month but
which may extend to two years and with fine which may extend
to twenty thousand rupees:

Provided that the court may for any adequate or special
reason to be mentioned in the judgment impose a sentence of
imprisonment for a term of less than one month.

(2) Whoever makes any obstruction in any land or space
not being private property, whether such land or space belongs to
or vests in the Authority or not, except steps over drain in any
public street, shall on conviction, be punished with simple
imprisonment which may extend to one month or with fine
which may extend to two thousand rupees or with both.

(3) The Authority or any officer authorised by it in this
behalf shall have power to remove any such obstruction or
encroachment and the expenses of such removal shall be paid
by the person who had caused the said obstruction or
encroachment.

(4) Whoever not being duly authorised in that behalf
removes earth, sand or other material from any land or space
as aforesaid shall be punished on conviction with imprisonment
which may extend to six months or with fine which may extend to
ten thousand rupees or with both.

(5) Notwithstanding anything contained in the
foregoing provisions, the Authority or the officer authorised by
it in this behalf shall, in addition to the action taken as provided in
this section, also have power to seize or attach any property
found on the land or space referred to in this section or, as
the case may be, attached to such land or space or permanently
fastened to anything attached to such land or space.

(6) Where any property is seized or attached by an
officer authorised by the Authority, he shall immediately make a
report of such seizure or attachment to the Authority.

(7) The Authority may make such orders as it thinks fit for
the proper custody of the property seized or attached, pending the
conclusion of confiscation proceedings, and if the property is
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subject to speedy and natural decay, or it is otherwise
expedient so to do, the Authority may order it to be sold or
otherwise disposed of.

(8) Where any property is sold as aforesaid, the sale
proceeds thereof after deduction of the expenses of any such sale
or other incidental expenses relating thereto, shall,-

(a) where no order of confiscation is ultimately passed by
the Authority; or

(b) where an order passed in appeal so requires,
be paid to the owner thereof or the person from whom it is seized.

(9) Where any property is seized or attached under sub-
section (5), the Authority may order confiscation of such property.

(10) No order for confiscation of a property shall be
made under sub-section (9), unless the owner of such
property or the person from whom it is seized or attached is given-

(a) a notice in writing, informing him of the grounds
on which it is proposed to confiscate the
property;

(b) an opportunity of making a representation in
writing within such reasonable time as may be
specified in the notice against the grounds of
confiscation; and

(c) a reasonable opportunity of being heard in the
matter.

(11) The order of any confiscation under this section shall
not prevent the infliction of any punishment to which the person
affected thereby is liable under this Act.

(12) Whenever any property is seized or attached pending
confiscation under this section, the Authority or the
Tribunal constituted under section 80 of this Act shall have,
and notwithstanding anything to the contrary contained in any
other law for the time being in force, any court, other tribunal
or other authority shall not have, jurisdiction to make orders
with regard to the possession, delivery, disposal, release or
distribution of such property.

(13) Where any person is prosecuted of an offence under
sub-section (1) or sub-section (2), the burden of proving that he
has not committed the offence shall be on him.

(14) Whoever, being an employee of the Authority,
specifically entrusted with the duty to stop or prevent the
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encroachment or obstruction punishable under this section,
wilfully or knowingly neglects or deliberately omits to stop or
prevent such encroachment or obstruction, shall, on
conviction, be punished with simple imprisonment for a term
which may extend to one month or with fine which may extend
to one thousand rupees or with both:

Provided that no court shall take cognizance against such
employee for the offence punishable under this sub-section
except with the previous sanction of the Authority.

(15) No investigation of an offence under this section shall
be made by an officer not below the rank of a Deputy
Superintendent of Police.

71. General provision for punishment of offences.-
Whoever contravenes any of the provisions of this Act or of any
rule or regulations made or does anything against any plan,
project or scheme sanctioned thereunder shall, if no other penalty
is provided for such contravention, be punishable-

(a) for the first offence, with fine which may extend to
one thousand rupees; and

(b) for a second or any subsequent offence with fine
which shall not be less than two hundred fifty
rupees and not more than five thousand rupees.

72. Offence by companies.- (1) If the person
committing an offence under this Act is a company, every
person, who at the time the offence was committed was
incharge of, and was responsible to the company for the conduct
of the business of the company as well as the company, shall be
deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section
shall render any such person liable to any punishment provided
in this Act, if he proves that the offence was committed without
his knowledge or that he exercised all due diligence to prevent
the commission of such offence.

(2) Notwithstanding anything contained in sub-section
(1), where an offence under this Act has been committed by a
company and it is proved that the offence has been committed
with the consent or connivance or, is attributable to any neglect
on the part of any Director, Manager, Secretary or other officer of
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the company, such Director, Manager, Secretary or other officer
shall be liable to be proceeded against and punished accordingly.

Explanation.- For the purposes of this section,-

(a) "company" means a body corporate and includes a firm

or other association of individuals; and

(b) "director" in relation to a firm means a partner in the

firm.

73. Cognizance of offences.- No court shall take
cognizance of any offence punishable under this Act or any
rule or regulation or order made thereunder except upon a
complaint in writing of the facts constituting such offence
made by the Authority or by a person expressly authorised in
this behalf by the Authority:

Provided that any person, whose right to enjoyment of his
own property is adversely affected by any unauthorised
development as indicated in sub-section (1) of section 31, may
also file a complaint in the like manner against such person or
persons who may have undertaken the said wunauthorised
development:

Provided further that the Authority shall also be given due
notice of such proceedings and if the Authority removes the cause
for action within a reasonable period, the proceedings in the Court
shall abate, without prejudice to any other action or
proceedings that the Authority has initiated or may initiate
thereafter.

74. Fine when realised to be paid to the Authority.- All
fines realised in connection with prosecution under this Act shall
be paid to the Authority.

75. Power of the Authority as to legal matters.-
The Authority may,-

(a) institute, defend or withdraw from any legal proceeding;

(b) compound any offence against this Act; and

(c) admit, compromise or withdraw any claim made in any

legal proceeding or otherwise:

Provided that no withdrawal from prosecution for an
offence under this Act shall be made except with the
permission of the court.

76. Immunity to Authority.- No suit, prosecution or
other legal proceeding shall be maintainable against the
Authority or any person acting under the direction of the
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Authority or the Chairman, member or any officer or servant
of the Authority, Executive Committee, other committees,
any Functional Board or any body thereof in respect of anything
lawfully and in good faith and with due care and attention done
under this Act.

77. Notice of suit against Authority.- (1) No suit
shall be instituted against the Authority or any member thereof or
any of its officers or other employees or any person acting under
the directions of the Authority or any member or any officer or
other —employee of the Executive Committee, any
Functional Board, Tribunal, any committee or any body
thereof, in respect of any act done or purporting to have been done
in pursuance of this Act or any order, rule or regulation made
thereunder till the expiration of two months from the date on
which notice in writing has been left at the office or place of
abode of the persons to be sued and unless such notice states
explicitly the cause of action, the nature of relief sought, the
amount of compensation claimed and the name and place of
residence of the intending plaintiff and unless the plaint
contains a statement that such notice has been left or delivered.

(2) No suit such as is described in sub-section (1)
shall, unless it is a suit for recovery of immovable property or
for a declaration of title thereto, be instituted after the expiry of
one year from the date on which the cause of action arises.

(3) Nothing contained in sub-section (1) shall be deemed to
apply to a suit in which the only relief claimed is an injunction of
which the object would be defeated by giving of the notice or the
postponement of the institution of the suit.

78. Mode of proof of record.- A copy of any
receipt, application, plan, notice, order, entry in a register of
other document in the possession of the Authority shall, if
duly certified by the legal keeper thereof, or the Kota
Development Commissioner or any person authorised by him in
this behalf, be received as prima facie evidence of the entry
or document and shall be admitted as evidence of the matters
and transaction therein recorded in every case where, and to the
same extent as, the original entry or document would, if
produced, have been admissible to prove such matter.

79. Restriction on the summoning of servants of
Authority to produce documents.- No member or officer or
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servant of the Authority shall in any legal proceeding to
which the Authority is not a party be required to produce any
register or document the contents of which can be proved
under the preceding section by a certified copy, or to appear
as a witness to prove the matter and transaction recorded therein
unless by order of the court made for special cause.

CHAPTER-XII

Miscellaneous

80. Constitution of Tribunal.- (1)The State
Government shall, by notification in the Official Gazette,
constitute a Tribunal for the purposes of this Act.

(2) The Tribunal shall consist of one person who shall be
an officer of the State Government and shall be paid such salary
and allowances as may be determined by the State Government.

(3) The State Government may, to assist the Tribunal,
direct the Authority to appoint such number of employees and
of such cadre as may be deemed necessary.

(4) The expenses of the Tribunal shall be borne by
the Authority.

(5) The procedure to be followed by the Tribunal
in deciding the appeals or disputes referred to it under this Act
shall be such as may be prescribed.

(6) The Tribunal shall have the same powers as are
vested in a civil court under the Code of Civil Procedure, 1908
(Central Act No. 5 of 1908) in respect of hearing and deciding of
an appeal or any dispute referred to it.

(7) Except as otherwise provided, any dispute arising
out of any provision of this Act may be referred to the
Tribunal by the Authority. The decision of the Tribunal shall
be final and binding on all the parties thereto.

(8) Except as otherwise provided,-

(a) any person aggrieved by an order or notice
of the Authority may file an appeal in the
Tribunal within thirty days of the communication
of such order or notice to him; and

(b) any person aggrieved by any threatened act or
injury from the Authority affecting his rights
may refer the dispute to the Tribunal within
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thirty days of the communication or knowledge of
such threatened act or injury,

and the decision of the Tribunal shall be final.

81. Constitution of Settlement Committee.- (1) The
State Government may, by notification in the Official Gazette,
constitute a Settlement Committee consisting of a Chairman and
such other members, as it may deem fit, to resolve the disputes
between the Authority and other persons and such Committee
shall undertake to resolve the dispute whenever so requested
by the concerned person.

(2) The Settlement Committee shall have such powers
and follow such procedure as may be prescribed by the State
Government.

(3) Any Committee already constituted for this purpose
shall be deemed to have been constituted under this Act.

(4) The decision given by such Committee shall be
binding on the Authority.

82. Recovery of moneys due to the Authority as arrears
of land revenue.- Where any sum (not being rent payable in
respect of any premises of the Authority) payable to the Authority,
whether under any agreement, express or implied or otherwise,
howsoever, is not paid on or before the due date-

(a) and the claim is not disputed, the Kota
Development Commissioner or any officer
authorised by him in this behalf shall send to
the District Collector a certificate under his
hand indicating therein the sum which is
due to the Authority or is claimed by the
Authority, as the case may be, and thereupon,
the District Collector shall recover the sum due
to be claimed as arrears of land revenue;

(b) and the claim is disputed, it shall be referred
to the Tribunal which shall, after making such
inquiry as it thinks fit and after giving to the
person by whom the sum is alleged to be
payable a reasonable opportunity of being heard,
decide the question and communicate forthwith
its decision to the Authority. Any person
aggrieved by the decision of the Tribunal may,
within thirty days from the date of such decision,
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appeal to the Board of Revenue. The decision
of the Board of Revenue shall be final and shall
not be called in question in any Court. Thereupon
the Collector shall recover the sum determined to
be due as arrears of land revenue.

83. Power of entry.- (1) The Chairman and members of
Authority, the Executive Committee, any other Committee,
any Functional Board or any body thereof, the Kota
Development Commissioner and officers and servants of
the Authority authorised by him in this behalf with or
without assistants or workmen, enter into or upon any land or
building for the purposes of -

(a) making any enquiry, inspection, measurement or
survey or taking levels of such land or building;

(b) examining works wunder construction and
ascertaining the course of sewers and drains;

(c) digging or boring into the sub-soil;

(d) setting out boundaries and intended lines of works;

() making such lines, boundaries and lines by
placing mark and cutting trenches;

(f) ascertaining whether any land is being or has
been developed in contravention of any plan
or without the permission or in contravention of
any condition subject to which such
permission has been granted under this Act;
or

(g) doing any other thing necessary for the
efficient administration of this Act:

Provided that -

(1) no such entry shall be made except between the
hours of sunrise and sunset and without giving
reasonable notice at least of twenty-four
hours to the occupier, or if there be no
occupier, to the owner of the land or building;

(i) sufficient notice shall in every instance be
given, even when any premises may
otherwise be entered without notice, to
enable the inmates of any apartment
appropriated to females to remove to some
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part of the premises where their privacy need
not be disturbed; and

(i) due regard shall always be had, so far as

may be compatible with the exigencies of the
purposes for which the entry is made, to the
social and religious usages of the occupants of
the premises entered.

(2) It shall be lawful for any person authorised under
sub-section (1) to make an entry for the purpose of inspection or
search to open or cause to be opened a door, gate or other
barrier,-

(a) if he considers the opening thereof necessary
for the purpose of such entry, inspection or
search; and

(b) if the owner or occupier is absent or, being
present, refuses to open such door, gate or barrier.

84. Service of notice under this Act.- (1) All
documents which expression shall include, notice and orders
required by this Act or any rule or regulation made
thereunder to be served upon any person, shall, save as otherwise
provided in this Act, or rule or regulation made thereunder, be
deemed to be duly served,-

(a) where such document is to be served on a
department, local authority, railway, company,
society or any other body of persons
whether  incorporated or not, if the
document is addressed to the head of the
department, General Manager of the Railway,
Secretary or principal officer of the local
authority, company, society or any such other
body at its principal, branch, local or registered
office, as the case may be, and is either-

(1) sent by registered post to such office; or
(i1) delivered at such office; or

(b) where the person to be served is a partner in a
firm, if the document is addressed to the
partnership firm at its principal place of
business, identifying it by the name or style
under which its business is carried on and is
either-
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(1) sent by registered post; or
(i1) delivered at the said place of business; or
(c) in any other case, if such document is addressed

to the person to be served and -

(1) is given or tendered to him, or

(i1) if such person cannot be found, is affixed
on some conspicuous part of his last
known place of residence or business, or is
given or tendered to some adult member of
his family or is affixed on some
conspicuous part of the land or building to
which it relates, or

(ii1) is sent by registered post to the person.

(2) Any document which is required or authorised to be
served on the owner or occupier of any land or building may
be addressed "the owner" or "the occupier”, as the case may be, of
that land or building (naming or describing that land or building),
without further name or description and shall be deemed to be
duly served,-

(a) if the document so addressed is sent or delivered in

accordance with clause (c¢) of sub-section (1), or

(b) if the document so addressed or a copy thereof so

addressed is delivered to some person on the
land or building.

(3) Where a document is served on a partnership
firm in accordance with this section, the document shall be
deemed to be served on each partner.

(4) For the purpose of enabling any document to be
served on the owner of any property, the Kota
Development Commissioner or any other officer authorised by
him in this behalf, may, by notice in writing, require the
occupier, if any, of the property to state the name and address of
the owner thereof.

(5) Where an attempt to serve a document on any person in
the manner indicated in the foregoing provisions of this section
has failed it shall be deemed to be an effective service of the
document on such person if the notice of the document to be
served 1is published in some prominent daily local Hindi
newspaper.
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85. Officers and other employees of the Authority to
be public servants.- Every officer and other employees of
the Authority and every member of the Authority, Executive
Committee, other committees, Functional Board and other bodies
constituted under this Act, shall be deemed to be a public
servant within the meaning of section 21 of the Indian Penal
Code, 1860 (Central Act No. 45 of 1860).

86. Lump sum contribution by the Authority in lieu
of taxes levied by local authorities.- (1) Subject to rules, if any,
that may be made under this Act, and regard being had to the
fact that the Authority itself provides in the areas within the
jurisdiction of any local authority all or any of the amenities which
the local authority provides, then the Authority shall not be liable
to pay the taxes including property taxes, if any, but it shall be
lawful for the local authority to arrive at an agreement with the
Authority, with the prior sanction of the State Government, to
receive a lump sum contribution from the Authority in lieu of all
or any of the taxes levied or services rendered by the local
authority.

(2) Where no such agreement as is referred to in
sub-section (1) can be reached, the matter may be referred to the
State Government and the State Government may, after giving
to the local authority and the Authority a reasonable opportunity
of being heard, decide the amount of such contribution. The
decision of the State Government shall be binding on both parties.

87. Deduction from salary or wages to meet claims
of the Authority in certain cases.- (1) Any person dealing with
the Authority may execute an agreement in favour of such
Authority providing that his employer shall be competent to
deduct from the salary or wages payable to him by the employer,
such amount as may be specified in the agreement and to pay to
the Authority the amount so deducted in satisfaction of any debt
or demand of the Authority against such person. Such an
agreement shall be accompanied with a consent in writing of the
employer.

(2) On the execution of such agreement, the employer
shall, if so required by the authority, by requisition in writing and
so long as the Authority does not intimate that the whole of
such debt or demand has been paid, make the deduction in
accordance with the agreement and pay the amount so deducted to
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the Authority as if it were a part of the salary or wages payable
by the employer as required under the Payment of Wages Act,
1936 (Central Act No. 4 of 1936) on the day on which the
employer makes payment.

(3) If, after the receipt of a requisition made under the
foregoing sub-section, the employer at any time fails to deduct
the amount specified in the requisition from the salary or
wages payable to such person or makes a default in remitting
the amount deducted to the Authority, the employer shall be
personally liable for the payment thereof and the amount shall be
recoverable on behalf of the Authority, from the employer as
an arrear of land revenue.

88. Control by State Government.- (1) The
Authority shall exercise its powers and perform its duties
under this Act in accordance with the policy framed and the
guidelines laid down, from time to time, by the State
Government for development of the areas in the Kota Region.

(2) The Authority shall be bound to comply with such
directions which may be issued, from time to time, by the State
Government for efficient administration of this Act.

(3) If, in connection with the exercise of the powers
and the performance of the duties of the Authority under this
Act, any dispute arises between the Authority and the
State Government, the matter shall be decided by the State
Government and its decision shall be final.

89. Power to transfer.- Any officer or employee of the
Authority may, in accordance with the rules made under
section 95, be transferred by the State Government to the
Rajasthan Housing Board or any Urban Improvement
Trust or any Municipality on post carrying pay scale not
lower than the pay scale of the officer or employee to be
transferred:

Provided that lien of the officer or employee so
transferred shall remain in the Authority and he shall be
considered for further promotion whenever a consideration for
promotion to the higher post in his cadre is made in the Authority.

90. Power of Authority to call for returns, reports, etc.
.~ The Authority shall have power to call for any return, statement
of accounts, reports, statistics or other information from any
local authority or other authority in the Kota Region, or from
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any person which is required by it in the exercise of its powers
and the performance of its duties under this Act or under any
other law for the time being in force, and such authority or
person shall be bound to furnish such information.

91. Act to override other laws.- The provisions of this
Act shall have effect notwithstanding anything inconsistent
therewith in any other law for the time being in force.

92. Delegation of Powers.- (1) The State Government
may, by notification in the Official Gazette, delegate to any officer
subordinate to it all or any powers conferred on it by or under this
Act, other than the power to make rules.

(2) The Authority may, by a resolution, delegate any of
its powers and functions exercisable by it under this Act or
regulations thereunder, except the power to prepare any
Master Development Plan, Zonal Development Plan or make
regulations, to any officer of the Government, any local
authority or other authority or body functioning in Kota Region
or the Executive Committee, or any Functional Board or
Kota Development Commissioner or any officer subordinate to
it, subject to such conditions and restrictions as may be specified
in the resolution:

Provided that the delegation of powers and functions
under this sub-section to any officer of the Government, local
authority or other authority or body shall be made with the
consent of the State Government or local authority or other
authority or body, as the case may be.

93. Power to call for records.- (1) The State Government
or any officer not below the rank of the Secretary to the
Government authorised in this behalf by the State Government
may, for the purpose of being satisfied as to the correctness,
legality or propriety of any order or resolution passed or purporting
to have been passed, under this Act by the Authority or any
committee or officer of it, call for the relevant record, and may in
doing so, direct that pending the examination of such record, such
order or resolution shall be kept in abeyance and no action in
furtherance thereof shall be taken until such examination by the
State Government or by the officer authorised in this behalf by the
State Government and the passing of order under sub-section (2):
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Provided that no record relating to an order or a resolution
shall be called for under this sub-section after the expiry of three
years from the date of such order or resolution.

(2) After examining the record, the State Government or
the officer authorised as aforesaid may rescind, reverse or modify
such order or resolution and the order of the State Government or
the officer authorised as aforesaid shall be final and binding on the
Authority and on its officers and committees.

94. Local Authorities to continue to perform duties.-
(1) Notwithstanding anything contained in this Act, all local
authorities in Kota Region shall continue to exercise their
powers, perform their functions and discharge their duties
which may not be inconsistent with any plan, project or scheme
of the Authority.

(2) In the event of failure on the part of any local
authority to carry out any plan, scheme, project or any direction
given under this Act, the Authority, if it deems fit, for the
development of Kota Region, with the sanction of the State
Government and by an order published in the Official Gazette,
may assume any of the powers, functions and duties performed
by any local authority from such date as may be specified in the
order and in that case, such local authority shall,
notwithstanding anything contained in any other law for the
time being in force, cease to exercise such powers, functions and
duties from the said date.

95. Power to make rules.— (1) The State Government
may from time to time make rules for the purpose of
carrying out generally the provisions of this Act and
regulating any particular matter thereunder which requires to be
prescribed or in respect of which rules are required to be or may
be made.

(2) All rules made by the State Government under this
Act shall be published in the Official Gazette.

(3) All rules made under this section shall be laid, as soon
as may be after they are so made, before the House of the
State Legislature, while it is in session for a period of not
less than fourteen days, which may comprise in one session
or in two successive sessions and, if before the expiry of the
session in which they are so laid or of the session immediately
following, the House of the State Legislature makes any
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modification in any of such rules or resolves that any such rule
should not be made, such rule shall thereafter have effect only in
such modified form or be of no effect, as the case may be, so
however, that any modification or annulment shall be without
prejudice to the validity of anything previously done thereunder.

96. Power to make regulations.- (1) The Authority may,
from time to time, make regulations for all or any of the matters
to be provided under this Act by regulations and generally for all
other matters for which provision is, in the opinion of the
Authority, necessary for the exercise of its powers and
the discharge of its functions and duties under this Act.

(2) No regulation made by the Authority under sub-section
(1) shall take effect unless it is published in the Official Gazette.

(3) The State Government may, at any time by
notification in the Official Gazette, repeal wholly or in part or
modify any regulation made by the Authority provided that,
before taking any action under this sub-section, the State
Government shall communicate to the Authority the grounds on
which it proposes to do so, fix a reasonable period for the
Authority to show cause against the proposal and consider the
explanation and objections, if any, of the Authority.

(4) The repeal or modification of any regulation shall
take effect from the date of publication of the notification in
the Official Gazette, if no date is therein specified, and
shall not affect anything done or omitted or suffered before such
date.

97. Power to remove difficulties.- If any difficulty arises
in giving effect to the provisions of this Act, the State
Government may, as occasion requires, but not later than two
years from the date on which the Authority is established, by
order, do anything, not inconsistent with the objects and
purposes of this Act, which appears to it to be necessary or
expedient for the purposes of removing the difficulty.

98. Dissolution of the Authority.- (1) Where the State
Government is satisfied that the purpose for which the
Authority was established under this Act have been
substantially achieved so as to render the continued existence of
the Authority in the opinion of the State Government is
unnecessary, the State Government may, by notification in the
Official Gazette, declare that the Authority shall be dissolved
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with effect from such date as may be specified in the notification
and thereupon the Authority shall be deemed to be dissolved
accordingly.

(2) From the said date-

(a) all assets, properties, funds and dues which are
vested in, or realisable by, the Authority shall
vest in, or be realisable by, the State
Government;

(b) all lands vesting in, belonging to, or placed at
the disposal of, the Authority shall revert to the
State Government;

(c) all liabilities which are enforceable against the
Authority shall be enforceable against the State
Government; and

(d) for the purpose of carrying out any development
which has not been fully carried out by the
Authority and for the purpose of realising
assets, properties, funds and dues referred to in
clause (a), the functions of the Authority shall
be discharged by the State Government.

99. Bar of jurisdiction of civil court.- (1) Save
as otherwise provided in this Act, no civil court shall take
cognizance of any matter which is required to be or may
be decided by the Authority, Executive Committee, Kota
Development Commissioner, Functional Board, any body
thereof, the Tribunal or the State Government, under this Act.

(2) Save as otherwise expressly provided in this Act, an
order passed or a direction given by the State Government to the
Authority or an order passed or notice issued by the
Authority under this Act shall be final and shall not be
questioned in any suit or other legal proceeding.

100. Dissolution of the Urban Improvement Trust, Kota
and savings. (1) Notwithstanding anything contained in
the Rajasthan Urban Improvement Act, 1959 (Act No. 35 of
1959), hereinafter referred to as the "said Act" and the rules,
regulations and bye-laws made thereunder, as from the date of the
constitution of the Authority for the Kota Region under this
Act, hereinafter referred to as such constitution,-

(a) the urban area of Kota shall cease to wvest
in the Urban Improvement Trust, Kota
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(hereinafter referred to as the Trust ), and the
Trust shall cease to exercise jurisdiction or the
function in that area;

(b) the Trust functioning in the area covered by the

(c)

urban area of Kota, immediately before such
constitution, shall stand dissolved;

all land, buildings and other immovable
properties  (together with all interest of
whatever nature and kind therein) situated in
urban area of Kota and vested in the Trust
for the purpose of carrying out or undertaking
development or improvement in such area,
immediately before such constitution, shall
pass on to and vest in the Authority so
constituted;

(d) all stores, articles or other movable properties

belonging to the Trust held by it for the
purpose of carrying out or undertaking
development or improvement in such area,
immediately before such constitution, shall
pass on to and vest in the Authority so
established;

(e) all assessments, valuations, measurements or

divisions made by the Trust immediately before
such constitution in or in connection with such
area, shall, in so far as they are not inconsistent
with the provisions of this Act, continue and be
deemed to have been made wunder the
provisions of this Act unless and until they are
superseded by any assessment, valuation,
measurement or division made by the
Authority;

(f) all plans, schemes for the development or

improvement of any area declared as the urban
area of Kota and prepared under the said Act,
shall in so far as they are not inconsistent
with the provisions of this Act, be deemed to
have been prepared under this Act and any
such plan or scheme which was in force
immediately before the commencement of
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this Act, shall continue to be in force so long
it is not otherwise dealt with under this Act;

(g) all records and papers belonging to the Trust and

(h)

relating to the development or improvement of
such area, including the plans and schemes and
papers relating thereto, as are referred to in
clause (f) shall vest in and stand transferred to
the Authority;

every officer or servant serving under the
Trust immediately before such constitution
shall, on or from such -constitution, be
deemed to have been transferred temporarily
for a period of six months to the Authority
within ~ which  period until  otherwise
extended by it, the Authority shall, after their
screening in such manner as may be
determined by regulations, absorb them in the
service of the Authority on such posts and with
such designations, as the Authority may
determine. The Officer and servants so
absorbed in the service of the Authority may
hold office by the same tenure, at the same
remuneration and on the same terms and
conditions of service as they would have held
if the Authority had not been constituted, and
shall continue to so hold unless and until such
tenure, remuneration and terms  and
conditions are duly altered by the Authority.
Such of the officers and servants who are not
absorbed by the Authority under its service
shall be deemed to be surplus officers and
servants of the Trust and shall be absorbed by
the State Government in the service of any
local authority or other authority as the State
Government may deem fit, on such posts,
with such designations on such salary and
allowances and on such terms and conditions of
service as may be prescribed but they shall not
be absorbed on posts on terms, which
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are less advantageous to them in the matter of
salary and allowances:

Provided that-

(1) any service rendered by any officer or servant so
absorbed before such constitution shall be deemed
to be service rendered under the Authority; and

(i) the surplus officers and servants not so absorbed
shall be continued in the service of the Authority
and their salary and allowances shall be paid out of
the Funds of the Authority until they are absorbed by
the State Government, as aforesaid;

(1) anything done or any action taken including

any appointment, delegation, order, scheme,
rule, bye-laws, regulation or form made or
notification issued or permission granted under
the said Act, so far as it is not inconsistent
with the provisions of this Act, shall continue
in force and be deemed to have been done or
taken under the provisions of this Act
unless and until it is superseded by anything
done or any action taken under the said
provisions;

(j) all debts, obligations and liabilities incurred,

(k)

all contracts entered into, all allotments and
transfers of land made and all matters and
things engaged to be done in or as respects
the area covered by the urban area of Kota,
by, with or for the Trust for such area shall,
immediately before such constitution, be
deemed to have been incurred, entered into,
made or engaged to be done by, with or for the
Authority;

notwithstanding anything contained in this
Act, the wvalidity of any declaration of
application, publication, notification,
appointment, order, allotment of land, proposal,
award, proceeding, consultation, inquiry,
certification, compromise, sanction, agreement,
notice, approval, decision, dispute, withdrawal
of any legal proceeding, final scheme or Act
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made, held, issued entered into, given, taken,
decided, drawn up, or done, before such
constitution, by or on behalf of the Trust,
shall be deemed as if they were made, held,
issued, entered into, given, taken, decided,
drawn up or done under this Act by or on
behalf of the Authority;

(1) all compromises, defence or withdrawals, made
in or from any legal proceeding, any offence
compounded or any claim admitted, by or on
behalf of the Trust before such Constitution
shall be deemed to have made by or on behalf
of the Authority and may be enforced by or
against the Authority as effectively as they
could be enforced by or against the Trust before
such constitution;

(m) all suits, prosecutions and other legal
proceedings instituted by, for, or against the
Trust may be continued or instituted by, for, or
against the Authority;

(n) all properties movable and immovable and all
rights, title and interest in any property
vested in the Trust shall vest in the
Authority and all such properties in possession
of the Trust shall be deemed to be in possession
of the Authority;

(o) all rents, fees and other sums of money due to
the Trust shall be deemed to be due to the
Authority; and

(p) all sums or charges which the Trust was,
immediately before such constitution, entitled
to levy, assess and recover for or in respect
of development or improvement of any land
in the urban area of Kota, may continue to be
levied, assessed and recovered by the
Authority under the corresponding
provisions of this Act.

(2) Where any acquisition proceeding have been started
under the provisions of the Rajasthan Urban Improvement Act,
1959 (Act No. 35 of 1959) or under any other law for the time
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being in force for any of the purpose of the Trust, shall be
continued and completed under and in accordance with the
provisions of such laws as aforesaid.

SCHEDULE
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241. Gamach MAS
242. Daglawda EEIREIE]
243. Chandanheli Tecalgall
244. Dehit afea

245. Bhawani Pura m;ﬁg;r
246. Sedari Jecsr
247. Bakshpura T
248. Notara Ararer
249. Jameetpura Gﬂ:ﬁﬂ'ﬂﬂ
250. Kherla ' CERIE
251. Talera GIGE
252. Raghunathpura TATIART
253. Lamba Peepal oTEaT NI9or
254. Mandri Higar
255. Naya Bardha T ST
256. Gagos EIEIE:S
257. Motuka g:ﬂw

258. Alfanagar 3IWT AR
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259. Khurar 1S

260. Sandri dicar

261. Talab Bardha RIRICESEA3I

262. Dora aRT

263. Jaloti il

264. Shyopuriya Q'Zﬂ'gﬂ'qT

265. Khadipur E@ET

266. Dhaneshwar S Eory

267. Karondi FUST

268. Jawahar Sagar SATEY AR

269. glﬁziglgirrlsura Urf HATATTYRT 3% W

270. Deeloonda é\?ﬁ'\T

271. Peetampura cﬁw

272. Jal Ki Jhoopariyan STT FT
EIRIER

273. Kheroli BT

Villages Tehsil Keshavraipatan (Bundi)

274. Neemoda HAreT

275. Soonagar IR

276. Lakheri Khurd ICIECEU g-é\-

277. Gurli glg?,ﬁ-

278. Gurla e

279. Vijay Nagar QT

280. Kherli [

Villages Kaithoon Urban Limit (Kota)

281. iil;;hoon Municipal YA AT

&



203

282. Bhimpura afmgTr
283. Arampura 3TRTAYRT
284. Jalkhera SATTQET
Villages Keshavraipatan Urban Limit (Bundi)

285. Chari GE

286. Indrapuriya g;agﬁ-q-r
287. Keshavraipatan FAGIIYITCT
288. Hatnapur YA
289. Ishwar Nagar SA IR
290. Rang Puriya @Tgﬁ'EIT
291. Keshonagar CXIGEIRS

292. Patolya S A2
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STATEMENT OF OBJECTS AND REASONS

The Kota City, Kaithoon and Keshavraipatan and areas
contiguous to it were being progressively developed and populated
and necessity was being increasingly felt for forming these areas
into Kota Region and for setting up of an authority for the purpose
of planning, co-ordinating and supervising the proper, orderly and
rapid development of these areas, in which several Government
departments, local authorities and other organisations were
engaged. It was considered expedient to establish a Kota
Development Authority and to enable it either itself or through
other authority to formulate and execute plans, projects and
schemes for the development of Kota Region so that housing,
community facilities, civil amenities and other infrastructure were
properly created for the population of Kota Region in the
perspective of 2040 A.D. and thereafter including the intermediate
stages.

The Bill seeks to achieve the aforesaid Objectives.

Hence the Bill.

Aecdl FAR YT,

Minister Incharge.

e & 3rgese 207 & @Us 3) & el HeARH Togure
FEIeT & A
gfafef:  @ear a. 2 36) fafy 2/ 2023 s, =Aiw 17 Jers, 2023

UvF: At FAR griEe, v F7&L OARf gw wRe, tevas Ruer e,
SAYR)
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HRA & Hfau & 3o 207 & @Us 3) & THI A,
#, wler fqera griereor fadaen, 2023 @1 TeeurT faume g
# foarrd fod Ser T RAoriRer e gl

FINANCIAL MEMORANDUM

The State Government has decided to upgrade Urban
Improvement Trust, Kota into Kota Development Authority.
Clause 54 of the Bill envisages for the contribution to be made by
the State Government to be credited to the Kota Region
Development Fund. The funds of the said Trust exist as rupees
284.14 crore, thus no provision for revolving fund is required at
first instance. Such contributions shall be made by the State
Government yearly or in such instalments as it may determine in
accordance with the schemes included in the State Plan.

Al FAR UIIaTe,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 95 of the Bill empowers the State Government to
make rules for the purpose of carrying out generally the provisions
of the Bill. Attention is invited particularly to matter specified in
clauses 36, 37, 49, 53, 64, 80 and 84 of the Bill with respect to
which the State Government may make rules.

Clause 96 of the Bill empowers the Kota Development
Authority to make regulations for all or any of the matters to be
provided under the Bill by regulations and generally for all other
matter for which provisions is, in the opinion of the Authority,
necessary for the exercise of its powers and the discharge of its
functions and duties under the Bill. Attention is invited particularly
to matters specified in clauses 4, 5, 7, 8, 9, 10, 13, 15, 20, 23, 24,
25, 30, 32, 34, 37, 38, 40,41, 42, 49, 50, 51, 54, 55, 61, 62, 64, 65,
66, 80, 81, 84, 92 and 100 of the Bill with respect to which the
Authority may make regulations.

The above delegations are of normal character and mainly
relate to the matter of detail.
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Aecll AR URIATe,

Minister Incharge.

Bill No. 22 of 2023

THE KOTA DEVELOPMENT AUTHORITY BILL, 2023
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(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY

A

Bill

for forming Kota City and certain contiguous areas into Kota
Region, to provide for the establishment of an Authority for the
purposes of planning, co-ordinating and supervising the proper,
orderly and rapid development of the Kota Region and of

executing plans, projects and schemes for such development and to
provide for matters connected therewith.
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(To be introduced in the Rajasthan Legislative Assembly)

MAHAVEER PRASAD SHARMA,
Principal Secretary.

(Shanti Kumar Dhariwal, Minister-Incharge)

2023 F1 Q9IF €. 22

Frer e wifdsor fTgas, 2023
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(starfer Toreare fumer @ & quruRa frar smaem)

AT faeneT T

FIET AT JAT 3Tk Tdheddl Hidad &7 Hr THemh
e sl §ol, Hler Joid & AR, Feaaiedd Tur Heal
T & AT AT 96, 3987 FHeaT TAT 3R 39
AT el AR W o & o I3, RIS aur
THHAT FI Turfed FeT & TAeT & forw giftreor T Turger
3R 398 HEfd AT F1 3U6eY F g [aUTh|
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(Stenf TereaTe Rurer wam & qrenfa frar smem)

HEIER 9dTG AT,
@ afEa]

(et FAR erdiarer, wamdy #=h)



